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DIRECTORATE GENERAL OF FOREIGN TRADE
OES-II SECTIOIY)

RATIFIED MINUTES OF THE NORMS COMMITTEE.II MEETING
NO.02l8r pATEp 18.04.2017 ACTUALLY HELD ON 02.05.2017

Please Note

For information of exporters, Norms Committee-Il handles all cases pertaining to
fixation/ratification of norms for Export Products falling under ITC(HS) Chapter 72 to
76,78 to 80, 85. Communications in respect of cases/pertaining to NC-ll may be sent to
email address: nc2.dqft@nic.in
In certain cases the decision of the Norms committee refers to the Recommendations/
Observations/ Deficiencies received from the concemed Technical Authority. Wherever
applicable, a scanned copy of such document has been placed at the end of the Minutes,
in running serial orders. The concemed firm,/company may go through the same and
respond accordingly.
Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a
reference in NC decisions, has also been attached in the end. This may also be referred to
by the concemed firm/company and may be responded accordingly.
The Norms Committee has taken decision only with respect to technical aspecUwastage
norms. While redeeming the applications, RAs should check that the applicant has
fulfilled all requirements as prescribed in policy/procedure including those in policy
Circulars No. 50/2009-2014 (RE 2010) dated 28th December, 2011, Policy Circular
No 14(RE‐2012/2009‐ 14,  dated  4■  FcbruO,  2013  and  O.M.
01/92/180/Misc./AM 13/PC‐ V1/10 dated 15.04.2014 or any other provisiOns
FTP/HBP for EODC.

The Meeting No. 02181 dated 18.04.2017 of Norms Committee-Il for the year 2Ol7 -lB
actually held on 02.05.2017 under t}re Chairmanship of Shri Jaikant Singh, Additional Director
General of Foreign Trade to consider the following applications for ratification of norms in
respect of advance authorizations under Duty Exemption Scheme (Chapter-4) of Foreign Trade
Policy 2015-20. The following members were present in the meeting:-

Sl.No. Name & Designation Department

1 Shi K.K.Tiwarl,IA DHI

2 Shrl S K Jain,I〕0 DIPP

3. Shri S.K. Bhatnagar, Dy. I.A. MOS
4 Shi K.S.Sodhi,ADo□巳) MSME
ξ
′ Baliit Singh,DDG DGFT
6. Shri Vinod Kumar Kashyap, FTDO DGFT

Minutes of the Meeting No. 02181 dated 18.04.2017 actually held on 02.05.2017 are confirmed

Ｎ。．山

by the members.



Paり Nalne:DIGI DRIVESNo.:1/25/81-ALC2/2016

File

IMeet No/Date:2/81‐

ALC2/2017
18.04.2017

1/81/050/00596/AM17/
Date:

.2017

由bn Nc Observed血飾 has
decided to await comments ofthe DeitY and defer the case.

case stands deferred to 30,05。 2017。

No.:22/22/81‐ALC2/2016 Name:DELTON CABLES lN4iet NolOate:l8 t-
IALC2/2017
18.04.2017

File ic,No/Date:0510328727
1/81/050/00527/AM17/

RLA File

:05/23/040/00383/AM12/ 田辮
mBお 4

鵬鵬剛辮鱗龍W漱鮮鋼聯甲熙暇
licable interest fOr EODC.

Name:EPSILON 4ヽeet No/Date:2/81‐

ALC2/2017
18.04.2017

1lLRIES PVT.LTD.

8 NC obseⅣed that applicatiOn for the above AA has been referred to MOEF for
,。 NC decided to awanttheir cO_ents and defer the case.

case nnds defelTed t0 30.05。 2017.

No.:1/23/81‐ ALC2o13 Nalne:MAK CONTROLS No/Date:2/81‐
D SYS¶EMS PvT LTD.

:3210063581 Date:

.05.2017

: NC observed that application fo
. NC decided to await their comments and defer the case.

case stands defelTed to 30.05.2017.

aly take suitable consequential action accordingly.

:NC observed

Case No.:2/8/81‐ ALC2/2013

Ptt Nalnα JMw INDIA o
l7 lDeferred

18.04.2017

1/AM12/   Ю3.07.2012

No.:923/81‐ALC2/2015



ILic.No/Date:0510355879

:01/81/050/00484/AM16/ :05/23/040/00060/AM14/ 131.05.2013

1器厨児5ν00067AMly

Decision : NC observed that hard copy of the application not received from CLA Delhi. NC
to send a final reminder to the concerned Regional Authority to forward two set

alongwith necessary documents for examination of the case otherwise it will be
that no ratification required in this case.

case stands deferred to 30.05。 2017

No.:66/2/81‐ ALC2/2014 NameiCROMPTON
REAVES LIMITED,

18.04.2017

10767749 Date:

17

: NC observed that firm was asked to submit volumetric calculation for core and
I dimensions starting from the export product rating and placement of components on the

drawing of transformer with usage /functions. No reply received from the firm.
decided to send a reminder to firm and defer the case

case stands defened to 30.05.2017.

No.:17/2/81‐ ALC2/2014 P田りName:VSM VENTLM IMeet No/Date:2/8ト
CONTROL SYSTEMS P.LTD IALC2/2017

18,04,2017

No/Date:0510378008 Defer Date:
14

File

1/81/050/00049/AM15/ :11/24/040/00008/AM14/

: NC decided to ratify the norms the above AA as per DOT comments vide their
No。 15‐01/2017‐IP dated 17.04.2017(copy enc10seの 。

may take suitable consequential action accordingly.

No/Date:2/81‐

LC2/2017 Deferred

18.04.2017

ic.No/Date:0510379333

: NC observed that application for the above AA was referred to DeitY for
NC decided to await their comments and defer the case.

case stands defelTed to 30,05。 2017.

Case No.:48/2/81‐ ALC22014
ITELELINKS LTD。 ,

18.04.2017

囲辮
洲Ю
"・
%|

lru-e nite

Nalne:VINDHYA No/Date:2/81‐

…
" 一一一
Deputy Director

―
可

…Minl,try ofgEhr, c1tr;r. =Udyog Bhawan,

No.:12/2/81-ALC2r2014 Name:BHANSALI
&CONDUCTORS(P)



[2ビ1lЮ,叩0013/AM15/ 卜o523Ю40/00075/AM14/ 13.02.2014

: NC observed that application for th;-above AA was
. NC decided to await their comments and defer the case.

2017

refered to DOT fOr

case stands deferred to 30.05。 2017。

No.:4725/81‐ ALC22016 Name:IWS PARAMOLTNT lUeet NoiOate:lA t -
IALC2/2017
18.04。2017

。No/Date:2910024177
10/AM14/ 19.02.2014

: NC observed that application for til abon" /rA was refened to
NC decided to await their comments and defer the case.

case stands deferred to 30.05。 2017.

No.:24/2/81‐ ALC22014 Name:BHANSALI Meet No/Date:2/81‐
&CONDUCToRS(P) IALC2D0t7

.TD., 18.04.2017

File File ,No/Date:0510380166 Date:
1/81/050/00025/AM15/

14 17

: NC observed that application for the above AA was refered to DOT fOr
NC decided to await their comments and defer the case.

case stands deferred to 30.05。 2017.

No.:862/81‐ALC22014 Name:BHANSALI No/Date:2/81‐
&CONDUCTORS e)

18.04.2017

1用器
がЮ賀∝
“: NC observed that application fo

. NC decided to await their comments and defer the case.
DOT fOr

case stands deferred to 30.05.2017.

No.:4/23181-AI,CI220IS
Nam9:AMC CooKWARE( No/Date:2/81‐
PVT.LTD.

18.04.2017

Date:

17

... i.. ),..,,,n tr xdo
rr r!i i;,,'!,ilrdrco
'I :'-'tl

,r. Nr.w f)othr

8 NC Observed that DIPP deiciency letter sentto in■ On 14.02.2017 1bllowed with
dated 21.03.2017.Since,no reply was received k)m the cOmpany despite re面

nder,、:“ハ̂J^^=J^」 `_ __■ _  ́.■        ●.  _.   .ぬe99Ⅲ能e dedded Ю tted the品珈ぬd“
“
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interest for EODC.

may take suitable consequential action accordingly.

Name:ALSTOM NDlA No/Date:2/81‐

Lic No/Datc:3410040368 Date:

17

11 of the Standard
of the case.

Date:

2017

16072014

:NC decided to ask the f1111l infollllatiOn on S.No5,8 and

Format as advised by the representative DHI for examination

casc stands deferred to 30 05.2017

No/Date:2/81-

: NC observed that reply of the firm was referred to MSME for comments. NC
to await their comments and defer the case.

case stands deferred to 30.05.2017.

P師りNatncSIECHEM No/Datc:2/8ト

TECHNOLOGIES PRIVATE
LIMITED 18042017

File 10159116 Datc:
:01/81/050/00320/AM15/ 1/AM15/ 2014 052017

: NC observed that application for the above AA was refened to DOT for
NC decided to await their comments and defer the case.

case stands deferred to 30.05.2017

No/Date:2/81‐

18042017

Filc 10159708
1/81/050/00485/AM16/ 199/AM15/ l1 112014

File

Case No.:29/11/81‐ ALC2/2014

18042017

Case No.:3/23/81‐ ALC2/201S
AIDS ENGNEERING NDIA

18042017

Case No.:`/11/81‐ ALC2/2014

Case No.:100/81‐ ALC2/2015 Paty Name:URE… NE
ELASTOMERS

: NC observed that reply of the firm has been referred to MSME for comments. NC
to await their comments and defer the case.

case stands deferred to 30.05.2015

晶

14

珈̈
HQ File

:01/81/050/00343/AM15/
RLA Filc

134/24/040/00013/AM15/

輛̈
HQ File

:01/81/050/00473/AM16/
RLA File
i31/83/040/00093/AM 15/

Lic.No/Date:3110064619

25072014



C●se No.:13m/81‐ALC2/2015 P田サName:ヽETENERE LTD M●ct No/Datc:2/81‐
ALC2/2017
18042017

Date:

2017

: NC observed that application for the above AA was .efeo"d to MSME fo,
NC decided to await their comments and defer the case.

casc stands deferred to 30.05.2017.

No.:3/25/81‐ ALC2/2016 P田りNam●:AMC C00KWARE No/Date:2/8ト

(NDIA)PVT LTD

P肛ッNamc:MAK CONTROLS No/Date:2/81‐
AND SYSTEMS PVT LTD

Nallle:TATA POWER No/Date:2/81‐
SYSTEMS LTD

:NC observed that DIPP deiciency letter sent tO■ .1110n20.03.2017secking∝ min
)n,however,no reply reccived.NC decided tO send a reminder and defer tt casc.

case stands deferred t0 30.05.20107.

Date:

.2017

:NC Observed that applicatiOn fOr the abOve AA was referred tOヽ心JRE for
No reply received from MNRE inspite of reminder. NC decided to await their

and defer the case.

case stands deferred to 30.05.2017.

No.:20/7/81‐ ALC2/2016 Name:LAXMI No/Date:2/81‐

MOULDS&

No.:26/17/81‐ALC2/2014

18042017

: NC observed that application for the above ea ** r"E.r"AG-56f f*
NC decided to await their comments and defer the case.

case stands deferred to 30.05.2017.

Case No.:7/S/81‐ ALC2/2015

:01/81/050/00107/AM16/

ENGC P LTD

18

軸̈
HQ File

:01/81/050/0“88/AM16/
RLA File

105/24/040/00423/AMi5/
Lic No/Date:0510392478
18122014

1時
 ヽ                     。

t・  ヽ       ■● 11..1,、 .



l:0 I /8 l/050/00t22/ AMtT / l:MDaM\fiutslAMlst .05.2017

Decision : NC observed that reply of the firm for the above AA has been referr.a to n.itV f*
nts. NC decided to wait for their comments and defer the case.

case stands defelTed to 30.05.2017.

No.:37/8/81‐ ALC2/2015 Mcet No/Date:2/81‐

ALC2/2017
18.04.2017

1躙鼎
α
“
Ю""%厩需

t I NC observed that company has sought extension of time for filing of reply. NC
to grant extension of time for filing of reply by the firm and defer the case.

case stands defelTed to 30.05.2017.

241器厨児5∽∝
“

/AMV 膨 肥 oЮ009″AMα

Ptt Nalne:MOTHERSON Mcet No/Date:2/81‐ Status:
SUMISYSTEMS LTD., 1滲

釧‐
町

1蹴鼎
α
“
Ю
"“"1器.那 :

: NC observed that application for the above AA was referred to MSME for
NC decided to await their comments and defer the case.

case stands defelTed to 30.05.2017.

No.:45/8/81‐ ALC2/2015 P釘りName:MOTHERSON
MISYSTEMS LTD.,

P征けNaFne:ZENITH
PRECISION PVT LTD。

,

膨 鵬 OЮ0097/Amα  l蹴 器

α

“

Ю

"“¬ 器 ・辮 ;

ALC2/2017
18.04.2017 町

Decision : NC observed that application for the above AA was referred to MSME foi
NC decided to await their comments and defer the case.

case stands defelTed to 30.05.2017.

町
1悧鼎
αmm圏4階粗.辮:

: NC observed that application for the above AA was referred to MSME for
NC decided to await their comments and defer the case.

Party Name:L & T
HYDROCARBON
ENGINEERING LIMITED

Case No。 :44/8/81‐ ALC2/2015

:01/81/050/00189/AM16/

Case No.:26/8/81‐ ALC2/2015
ALC2/2017
18.042017

case stands defelTed to 30.05.2017.

File

1/81/050/00181/AM16/



No.:2825/81‐ ALC272016

case standsdeferredto 39.05.2017.

I wOrd“ kLV血 “maymi菫
督 輩 t巫 、fTtt°

n of mpOr ttmstt Ы・Nα

er:

l to 37 and their quant

No.:6ノ 1 4/81‐ ALC2/2015
ｄ

＝
　
ｒｅ

Ｆ
‐

‐

‐２８
‐

‐

‐

laseC

厩
referred to MsME for

―

r iβ
m

recoVery    from
scrap   _

Norms after

1/3rd  recOVery

Ｓｌ
．
Ｎ。

Quantity

(Kgs.)
Sl.

No.
Quantity

(Kgs.)

20 R``R 071K―
1 6200

8600
107`Koミ /kg

160252 t.tt fgs.lkg ２２

一
２３

8496 1.062…
3 49950

8528
l o66 Kgs./ka

499504
1l Kgs./kg. 24 10620 12 Kgs./k&

6650
18911

iTl Ko" /ks
1561 1.04 Kgs,ノ 1磋生6

26 55750 1.115 Kgs./kg
7 8546 068 Kgs./kg.

1.126 Kg,J生&
1.06 Kgs.し 27

■■7R0
8 8480

66600 1.1l Kgs.生豊=_
28 lDリソU

ソ
29 10580

10 κバ744 1.11叫

66744
I 1 IZcc /ko 30 15855

1.13 Kg呈塾聖._
り
，

16005 1.067 Kgs./kg.

12 6ヽ50
-1.063 Ke{Lg,-

1.08 Kgs.化豊 32 5315
13 10800

０
フ
●
′

11201 ffi6gs./kg
14 10683 1.068 Kgs。 ノKg._

０５一
２６６ -<Aun"fu

16065
34

ξ
′

i.oz Kes./kg
り
，
1764R 1.81 Kgs.生豊

16 10700 t.9l Kgs{g--
1.064 Kgs./kg

l_06 Kgs./kR

３６

一
３７

lo140
17 10640 Qヽつ0 2.80 Kgs,化&
18 5300

19 5315 1.063 Kgs./Kg _

maytake suitablettOnseqttential ac■
On aCCOrdingly.

ALC2/2017
18.04.2017

No/Date:2/81-

INDIPVT・ LTD.,118.01型里
10160686

FileFile             E吉■1ようA′ nnn.つノAM16/    117.06.2015

:キ子:(1lII要「 裏「 TJllilililii:i:iii:T3専
百燎 πigTttrE)IPP COnllnents Vide UO

^● 月   ___■ ^“ .

iぢ跳満善玉聯うヴLtted18。42m7as mder:

21

1.1l Kgs./kg.

う
Ｚ

.gs.璧

鰐柵 織0皿IMTED

File lIr\L^ r'rrv
oi ,n<n h^r?t /aMl6/ l:31/S3/0a0/0006?/AMl6/
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No.:14/17/81‐ALC2/2015 Parry Name:COSMO FERRITES Meet No Date12/81‐
LTD, ALC22017

18042017

Lic No/Date:2210015312 Date:
17092015 052017

ecision:NCobservedthatreplyofthefirmhasbeen,"fffi
C decided to await their comments and defer the case.

case stands deferrcd t0 30 05.2017

No.:2/23/81‐ ALC2/2015 Pa●y NameiCosMo FERRITES Meet No Date12ノ 81‐
LTD, ALC22017

18042017

Lic No/1)atc12210015383 Date:
18122015 052017

ision : NC observed that reply of the firm has been ..f"offi
decided to await their comments and defer the case.

case stands deferred to 30 05.2017

Party Name:BAOSTEEL INDIA lMeet No/Dare:2r8 I -

ALC2つ017
18042017

Date:
052017

:NC obsewed that DIPP deflciency letter scnt to f11111 0n 20 03 2017 NC decided to

a reminder and defer the case.

case stands deferred to 30 05 2017

Paty NameiSTERA No′1)atc:2/81‐

ENGrNEERNG INDIA
PRIVATE LIMITED

10161615

T +rr Ri! /BALJ|'I_ SINGH
sq q!iFr+cr.'' Ft{r qtqR

D.puty DlEc1o. C}.nodl ol Forelgn T6d.
fr_rr arqrc qErfr{rrfrq

Dr.6cr6Er. G6n.dr of FoFlon TEd.
qrFi< <r.i sdFI da.r€.qMlnlst ol com.n6.co & InduBtry
s;t i rrq qJ tai.i+-1, oo11

Udtoo Bh6wdn. N6'./ Dorhl-1':CO11

ぃIIIIII漱黙f汚滉.′

%珊麟酢

Case No.:10/7/81‐ ALC2/2016

Lic No′ 1)atc:0310801730
12012016

Case No.:3/7/81‐ ALC2/2016

File

18042017

29

1訛
d

HQ Flle

:01/81/050/00337/AM16/ 陽淵:OЮ∞りA編

30

軸̈
HQ File

:01/81/050/00477/AM16/ 陽角慇。Ю話ハmα

軸̈
HQ File

:01/81/050/001121民M17/ 1鷺λ漏::9007:8晨 MIα

Decision : NC observed that firm has informed that theyffi
requested to close the case. Accordingly, NC decided to close the case.

may take suitable consequential action accordingly.

1淵h
HQ File

Defer Date:
″ク.

9



:01/81/050/00105/AM17/ :04/24/040/00231/AM16/ 17022016

NC observed that appliCation for the above AA was refcrred to MSME for

NC decided to await their comments and defer the case'

case stands deferred to 30 05 2017

Paft) Name:STERA
ENCINEERING INDIA
PRIVATE LIMITED

RLA File Lic No Date:0410161616

17022016

Date:

104/24/040/00232/AM16/
052017

: NC oUs"wea that application for the above AA was referred to MSME for

NC decided to await their comments and defer the case'

case stands deferred to 30.052017.

No.:25/7/81‐ ALC2/2016

Date:

052017

rNC 
"b**"d 

that reply of the firm has been referred to MOS for comments. NC

to await their comments and defer the case'

casc stands dcferred to 30 05 2017

HQ File
Date:

:01′81/050/00545/AM16/
052017

case stands deferred to 30.052017

Mcet No′つatc:2/81-

ALC2/2017
18042017

Lic Ndつ ate:1010059443 Date:

30032016 052017

rcferrcd to DcitY for

Ｆ
‐
‐３７
‐
‐

ived from RA' Ahmedabad'

decided to send a final remindeiio the concemed Regional Authority to forward two. set

apflication alongwith necessary documents for examination of the case otherwise it will be

:Jumed that no ratification required in this case'

V

9
p

case No.:5/7/81‐ ALC2/2016
Meet No′ 1)atc12/81‐

18042017

:01/8:/050/00107/AM17′

Mect No′つatc:2/81‐

Lic No′ Date1031 0802700

:01/81/050/00127′ AM 17/
18022016

case No.:1/1/81‐ ALC2/2016 PaTty Name:ARFIN TNDIA Meet No Date:2/81‐

LIMITED

Lic No/Date10810137489

:08′24/040/00446/AM16/

Cose No.:4/10/81‐ ALC2/2016 Party Name:FCI OEN
COllNECTORS LIMITED

:01/81/050/001891AM 17/ :10/24/040700125/AM16/

: NC observed that application for the above AA was



NC decided to await their comments and defer the case.

case stands deferred to 30.05。 2017。

Lic.No/Date:0310804637

:01/81/050/00126/AM17/

Mcet No/Date:2/81‐

ALC2/2017
18.04.2017

Date:

.05.2017

8NC observed that MOS deflciency letter sentto fl.1.lon 20。 09。2016 followed with

dated 20。 10。2016,however fl.tt has sought extension of ume for flling of the

y.NC decided to grant extension of time and defer the case.

case stands deferred to 30,05。 2017.

Meet No/Date:2/81‐

IALC2/2017
18.04.2017

File

:01/81/050/00197/AM17/

No.:7ノ 10/81¨ALC272016 Nalne:CORDS CABLE Meet No/Date:2/81‐

ALC2/2017
18.04.2017

LTD

鵬轟泥5的∝92/AMW
Lic.No/Date:0510398605

: NC decided to ratify the norms for the above AA as per DIPP comments vide UO
12/30/2017‐

′
rSW/40 dated 18。4/2017 as under:

Word "Un-armd" may be deleted from the description of export items from Sl. No.l to 24.

Quantrty of export item at Sl. No.l may be corrected from 1.32 Kilometers to 10.315
Kilometers.

Quantrty of import item at Sl .No.l i.e. Copper Wire Rod(continuous cast 8 mm) may be

allowed as l.0l Kgs/I(g. content in the export products from Sl. No. I to 24.

Quantrty of import item at Sl. No.2 i.e. Nickel Alloy Wire may be allowed as l.0l Kgs./Kg.
content in the export products from Sl. No. 19 to 24.

Quantrty of import item at Sl. No. 3 i.e. PVC Resin may be allowed as 1.05 Kgs./Kg. content
in the export products from Sl. No. I to 24.

Quantity of import item at Sl. No. 4 i.e. Plasticiser may be allowed as L05 Kgs./Kg. content
in the export products from Sl. No. I to 24.

Quantity of import item at Sl. No. 5 i.e. Galvanised Steel Wire may be allowed as 1.02

Kgs./I(g. content in the export products from Sl. No. I to 24.

１

２

5.

7.

*I#"^.LJ,'s,NeH
sq q6r|ftr6 RYI qrqr<

Ooputy DlFctor GeneEl of For€lgn Tmde
fug{I qrqrq F€|TB-<qrrfrq
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arFrq qq vETtr rl=rreiq

Mlnlstrv of Comrnercg & lndustry
sstrl q+<. <{ iiz$-rroorr

ItaV-o-o- d niwii n, 
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No.:12/10/81‐ALC2/2016

17.05.2016

: NC observed that application for the above AA was referred to MSME for
NC decided to await their comments and defer the case。

case stands deferred to 30.05.2017.

11

〕8

Case No.:24/7/81¨ALC2/2016

ド狩
PH°NXFα昴

RLA File

:03/95/040/00074/AM17/

39

P`躙けName:SHⅣALIK
BIMETAL CONttLS LTD.

Status:
Deferred

RLA File

05/24/040/00045/AM17/

Defer Date:

〕0.05.2017



may take suitable consequential action accordingly.

Name:VoITH HYDRO
ATE LIMITED

:NC observed that reply of the fl.11l waS referred to DHI on 03.03.2017 for

of the case/comments. NC decided to await their comments and defer the case

case stands deferred to 30.05.2017.

.!r,rl,9to,ro_-?ot,*n, lyr:_,*o,!*rt,*n, loi.6i.rrli-'- 
"--'--" 

lld.ii.ion
Decision :NC observed that DHI d"fr"i" io
information. The reply of the firm is awaited. NC decided to send a reminder and iefer the

Meet No/Date:2/81‐

ALC2/2017
18042017

Date:

052017

No.:49/7/81‐ALC2/2016 Nallte:SHRENIK No/Date:2/81‐

110066160 Date:

17

: NC observed that application for the above AA was referred tO MSME for
NC decided to await their comments and defer the case_

case stands defcrred t0 30.05.2017.

No.:51/7/81‐ ALα/2016 Name:FCI OEN Meet No/Date:2/81-

ALC2/2017
18.042017

1010059496 Datc:

05.2017

: NC observed that application for the above AA has been referred to DeitY for
NC decided to wait for their comments and defer the case.

case stands defered to 30.052017

Natne:AMOD No/Date:2/81‐
AMPNGSPLTD

18042017

case mnds deferred t0 30.05.2017.

墜
n

C●se No.:6/13/81‐ 7uX】臓o16

…
1‐‐′BALぜ :TS:N● H

」ご鶏赫 蕊汎超聾¨



No.:3/10/81¨ ALC2/2016 Name:PHOENⅨ FOILS No/Date:2/81‐

File

1/81/050/00188/AM17/
RLA File

:03/95/040/00194/AM17/

Deferred
18.04.2017

No/Date:0310805411 Date:

13.06.2016 17

.LD.

: NC observed that application for the above AAffi
NC decided to awaittheir cOmments and defer the casel

case stands deferred to 30.05。 2017.

No.:24/10r81‐ALC2/2016 PなりName:PHOENIX FOILS No/Date:2ノ81‐
LヽD。

18.04.2017

192/AM17/
LicoNo/Date:0310805410

13.06.2016

8 NC observed that applicatiOn for tte above AA was referred to MOS fOr

NC decided to await their comments and defer the case.

case stands deferred to 30,05。 2017.

PTけ Name:NSIL EXPORTS No/Date:2/81‐

LIMITED
18.04.2017

File .No/Date:5610004933 Date:
11/AM17/ 16 .05。 2017

: NC observed that application for the above AA was refened to tvtOs .for
. NC decided to await their comments and defer the case.

case stands defelTed to 30.05。 2017.

No.:30/10/81‐ALC2/2016 Name:NSIL EXPORTS Meet No/Date:2ノ 81¨
IMITED

18.04.2017

1淵鼎
輌∞
“
%4

: NC observed that MOS deficiency letter sent to firm on 20.10.2016 followE
reminder dated 30.11.2016 and 21.03.2017. Since, no reply was received from the
,any despite reminder, the committee decided to reject the case with direction to

to pay customs duty & applicable interest for EODC.

may take suitable consequential action accordingly.

Name:ELECTRO COPPER No/Date:2/81‐

File 'Date:

。2017

1器厨掲mЮ∽И/AMW

:01/81/050/00209/AM17/

Case No.:29/10/81‐ ALC2/2016

No.:2722/81‐ ALC2/2016
ALLOYS MFG.CO。

18.04.2017



:01/81/050/00532/AM17/
Filc 10206784 Date:

2017:02/24/040/OKX161/AM17/ 062016

: NC observed that DIPP deficiency letters sent to firm on 20.03.2017 for
NC decided to send a reminder and defer the case.

case stands deferred to 30.05.2017.

No.:21722/81‐ALC2/2016 No/Date:2/81‐

18042017

: NC decided to ratiS the norms for the above AA as per DIpp cornments vide UO
12/30/2017‐TSW/50 dated 18.4.2017 as under:

I . Net weight of export products may be specified as under:

Ｓ‐
．
Ｍ

Net Export

Weight

“

gs./Km)

訛

Ｎ。

Net Export

Weight

(Kgs/Km)

Ｓ‐
．
Ｍ

Net Export

Weight

“

gs./Km)

Ｓ‐．Ｍ
Net Export

Weight

穐 s./Km)
1 48.684 6 410.128 492.165 16 741.476
2 69.003 7 564.216 12 658.639 17 370.738
3 138.006 8 185369 つ

Ｊ 924.744 18 423.352
4 276.012 9 741.476 14 741.476
5 102.532 10 261.23 15 370738

No.:Slノ 18/81‐ALC2/2016 Nalne:STERLITE No/Date:2/8ト

18042017

Flle 10806508
1/81/050/00402/AM17/

2.

り
，

4

Words“ 1.l KV"may be specined with the descHption of exportitems at Sl.No.l to
18.

Quantity ofimportitem at SI No l viz.AlШ 」五uln Wire Rod may be allowed as
250.06 MT Lking clue hm EnginceHng TaЫ e‐5.

Quantity of import item at Sl.No 2 viz.XLPE Compound may be al10wed as l.o4
Kgs./Kg.cOntent in exportitems at Sl.No.l to 18 as claimed by the ni..l.

take suitable consequential action accordingly.

ecision:NC decidcd tO ratry the n。 ...ls fOrthe abOve AA as per DIPP contments宙 de
o.12/30/2017‐TSW/51 dated 18.4 2017 as under:

l Net weight ofexportitems at Sl.No.l to 4 may be specined as 277.86 MT,67.54
ばヽ,26 81 MT&234.3 MT respectively.

い
ヽ            ロ

Lic No/Date:0210206800

30062016

14



Word“Greased"Fnay be sJlxed with the description ofexportitems at Slo No。 1,2dL 4.
Quantity ofimpo■ item at sl.No。 l cAluninium hgOt)may be dlowed as applied for
ioc.541.766 MT as l.o2Kgs./Kgo cOntent in the export items at Sl.No。 l to 3&1.04
Kg/Kg contentin exportitem at Sl.No.4.

4.Quantity ofimport item(MagnesiШ ③ at Sl.No.2 may be a110wed as l.282 MT asl.10
Kgs./Kgo contentin the exportitems at Slo No。 1,2&3,taking clue fo....S10N C¨ 1394.

5。 Quantity ofimpo■ item(SiliCOn Master Alloy)at Sl.No.3 may be a1lowed as applied
for ioe。 3。 172 MT as l.075 Kgs./Kgo content in the export items at SIo No。 1,2&3,
taking clue fom SION C¨ 1394.

6。 Quantity ofimport item(Overhead Conductor Grease)at Sl.No.4 may be a1lowed upto
2%ofFOB value ofexportitems at Sl.No.1,2&4.
7.Quantity of import item at Sl.No.5 may be allowed as l.02 Kgs./Kgo content in the

exportitem at Sl.No.4 taking cluelbm SION C‐ 7.
8.Quantity of import item at Sl.No.6 may be a1lowed as 4%weight of steel in export

item at Sl.No.4,taking clueibm SION C¨ 7。

may take suitable consequential action accordingly.

No.:3/13/81‐ ALC2/2016 Name:AMOD No/Date:2/81‐
AMPINGS P LTD

18.04.2017

File File ,No/Date:3410042405 Date:
1/81/050/00238/AM17/ :34/24/040/00077/AM17/ 16 17

8 NC obseⅣed that I)HI deflciency letter sent to fl....30,03.2017 seeking cemin
》n。 ■ e reply of the fm is awaitedo NC decided to send a reminder and defer the

case stands deferred to 30.05。 2017.

No.:5/13/81‐ ALC2/2016 Paり Name:AMOD No/Date:2/81‐

AMPINGS P LTD
18.04.2017

10042404 Date:

17

Decision 8 NC observed that DHI deiciency letter sent tO■ .1..30.03.2017 secking cemin
info....ationo The reply ofthe im is awaited.NC decided tO send a reminder and defer the

case stands deferred to 30.05。 2017.

Name:AMOD No/Date:2/81‐
'AMPINGS P LTD

18.04.2017

sqfi<r fHtr lgar-.ltt stNGHgq q6ffirro Rvr qrqrg
D€puty DlGctor GeneEl of Forolgn TEd6

fryI Eqrqry q-Eltfrtsrra-q
Olr€clorato General of FoElgn TEde

qrFlq q-.i g:Eff.r ri=razr
Milrlstry of Comrnorr:e A In(l'rstry

r..rrr 1.r< ...1 _ .j'-,1r,,11

:3410042414
1/81/050/00239/AM17/ :34/24/040/00086/AM17/

15
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that DHI deficiency letter sent to firm 30.03.2017 seeking certain
Fmお awaitio NC decided b sena l“ mind∝葛d defer血infomation.TЪ暉reply of the l

case stands deferred to 30.05。 2017.

No.316/13だ 1‐ALC2016 Name:NAT10NAL S‐EL
AGRO INDUSTRIES

No/Date:2/81‐

7
18.04.2017

may take suitable consequential action accordingly.

No.:11′ 13/81‐ALC2016 Nalne:JAYBEE
,TIONS PVT LTD

Date:

17

‖ NC observed that hard cOpy Of

to send a nnal reminder to the cOncemed Regional AuthoHty to forward twO set Of

n alongwith necessary documents for examination of the case otherwise it will be
that no ratification required in this case.

case stands deferred to 30.05.2017

No/Date:2/81‐

18.04.2017

1/81/050/00536/AM17/
icoNo/Date:0210206910 Date:

1劇M17/ 19.08.2016
5。2017

田ご‰Ю鯰46/AMW I

: NC observed that applicution fo,
. NC decided to await their comments and defer the case.

case stands deferred t0 30.05。 2017.

No.:t/13181-ALC2n0rc PartyName:CMR CONTROL Mect No/Date:2/81‐
INDIA PRIVATE

18.04.2017

File

1/81/050/00243/AM17/

File

18.04.2017

:5610004971

MSME for

q-er*<r Rtu /eau.rtr SINGH
rsq qETFr+gr.F ftq qrqr<

Oeputy DlEctor Gen€.al of Forelgn TEdo
frr<rr qrqr< qETrr-<{irE'q

Otrcit6rite Genemt ot Forelgn TEde
arFrq R-.I gElT-I El=]tazi

Mlnlstrv of Commerce & lndustry
i3-etrri "r+q. =rg fdd-l1ool1 .

ua'z-oi enit;z:in, i'e ' - a" r 'i ' ^'"11

1/AM17/

ICase No.:3122/81‐ALC2唸 o16 Party Name:INDIAN CHAIN

型,^__    ~卜た.No/Daα 31100663083U83/040t00062/AMt7t lze.oa.zorc

叱
?

|:l

." ,.-.v !,r,:'!hr

16

RL      ~¬ RLA R正

饉On 3 NC observed that MOs deiclency letter sent tO fl.ュ ニ.On 20.10.2016 followed
reminder dated 30。 11.2016 and 21,03.2017.  Since, no reply was received ttlll the

desplte reminder, the cOnlmittee decided tO reJect the case vnth directiOn

to pay customs duty&applicable interest fOr EODC.

LTD lttcznon



! NC observed that application for the above AA was referred to DeitY for
NC decided to awalt their comments and deferthe case。

case stands deferred to 30.05.2017.

No.:20/22/81‐ALC2/2016 P釘りNalne:ANVIL CABLES
PVT.LTD。

,

18.04.2017

File :0210207024
:01/81/050/00525/AM17/ |.2016

: NC decided to ratify the norms for the above AA as per DIPP comments vide UO
o。 12/30/2017‐TSW/59 dated 18。 4。2017 as under:

1. Words "l.l KV'may be specified with the description of export items at Sl. No.l,2 &3.

3.Quantity of import item at Sl.No l

1230.296 MT taking clue from Engineering Table-S.
4. Quantity of import item at Sl. No 2 viz. XLPE Compound may be allowed as applied

for i.e. 572.975 MT as 1.04 Kgs./I(g. content in export items at sl. No. I ,2 & 3 as
claimed by the firm.

may take suitable consequential action accordingly.

No.:15/22/81‐ALC272016 Name:STERLITE POWER
LIM1lED

File

1/81/050/00520/AM17/

: NC decided to ratify the norms for the above AA as per DIPP comments vide UO
12/30/2017¨TSW/60 dated 18.4。 2017 as under:

l. Quantity of export item may also be specified as 40 I(ms in addition to its weight of
50208 Kgs.

2. Quantity of import item at Sl. No. I (Primary Unalloyed Aluminium) may be allowed
as applied for i.e. 50.607 MT as 1.02 Kgs./Kg. content in the export item, taking clue
hm SION C‐ 1394.

3. Quantity of impon item ( Magnesium) at Sl. No. 2 may be allowed as applied for i.e.
0.199 MT as l.l0 Kgs./Kg. content in the export item, taking clue form SION C-1394.

4. Quantity of import item (Silicon Master Alloy ) at Sl. No. 3 may be allowed as 0.43 MT

may take suitable consequential action accordingly.

「
丁に1,,N∝ 12η2だ 1¨ALc22o16 PttNamcPttMER   ttedNoわ ate2/8ト   トtatu讐  |

as 1.075 Kgs./Kg. content in the export item, taking clue form SION C-1394.

岬                       17

RLA File

:02/24/040/00115/AM17/

2.Net weight of export items at Sl.No.

207.86 MTaし 734.84 MT respectively.
1, 2 & 3 may be specifled as 821.047 MT,

vizo Alluninillm Wire Rod may be a1lowed as

Mcet No/Date:2/81‐

ALC2/2017
18.04.2017

LicoNo/Date:0310808386

14。 10。2016



CoRPoRATTON IALC2/2017
18.04.2017

鵬厨‰Ю囲7/AMW RLA File

:03/95/040/00538/AM17/ 腔∬辮
爛ЮЮ
“
Z Date:

,2017

MSME for3 NC observed that application for ttre
. NC decided to await their comments and defer the case.

case stands deferred to 30.05。 2017.

File File
1/81/050/00519/AM17/ :03/95/040/00537/AM17/

1漁 胤 驚 概 」l:鰐I出
品 msぉr・eぁ。ve AA ttp∝ DPP cOlnments宙de U0
.4.2017 as under:

l. Irtweightofexportitem maybespecified as 59.67 MT.
z' lqntiq 9f rmport item at Sl. No. i 1et.r-inium lngots ) may be allowed as appliedfor i'e' 54'226 MT as 1.04 Kgs./tr(g. content in the exlort item, taking clue from SIONc-7.
3' 9yq{ty of import item at Sl. No. 2 may be allowed as applied for i.e. 2.6gl MT as1.02 Kgs./I(g. content in the export item, taking clue form sIoN c-7.

may● ,ヽSuitable cOnsequentid actiOn accOrdingly.

No.:l1/22181-AI.C;220[6 Name:PREMIER
INDUSTRIAL CORPORATION LC2/2017

18.04.2017

19.10.2016

: NC observed that applicutffi
. NC decided to await their comments and defer the case.

,T9,"型0,lefetredt0 30.05。 2017.

No.:2/16181-AI,CIL?0[L6

: NC observed that applica
. NC decided to await their comments and defer the case.

No/Date:2/81‐

.No/Date:0310808554 Defer Date:

17

referred tO MsME for

PなけName:PILOT
INDUSTRIES LTD.

Meet No/Date:2/81‐

18.04.2017

Lic.No/Date:051040019o Date:
10.2016 17

referred to MSME for

V刈 .

:
,}7

, ,Jo
'r.r,ircc

i.,....trw N-ir-ilnt

No.:14r22/81‐ALC22016
IMeet No/Date:2/81‐
ALC22017
18.04.2017

囲辮
爛Ю皿%‐

9T,Stands deferred t0 30,05。 2017.



Case No. : 2 9/2 2 I tl - ALC2 nDrc Nalne:HINDUSTHAN No/Date:2/81¨

AND
LD。 18.04.2017

File

1/81/050/00534/AM17/ :02/24/040/00126/AM17/ 囲辮
¨ η
"

:U NC observed that application for the above AA has been referred to DeitY for
. NC decided to wait for their comments and defer the case.

case stands deferred to 30.05。 2017。

No.:4/22/81‐ ALC2/2016

Date:

。2017

:NC observed that copy of the application has been received back from the MSME
the firm is not an MSME Unit. NC decided to forward the application to DIPP for

and defer the case.

case stands defelTed to 30.05。 2017,

No.:5722/81‐ ALC2/2016 Name:ANGLO STEEL
LTD,

Meet No/Date:2/81‐

ALC2/2017
18.04。2017

File File ic.No/Date:0310808874 Defer Date:
1/81/050/00510/AM17/ :03/94/040/00611/AM17/ 10.2016

: NC observed ttrat copy of the application has been received back from the MSME
the firm is not an MSME Unit. NC decided to forward the application to DIPP for

and defer the case.

case stands deferred to 30.05。 2017.

No.:822/81¨ALC2/2016

PなりNalne:ANGLO STEEL

18.04.2017

Lic.No/Date:0310808875
:01/81/050/00509/AM17/ 12/AM17/

Nalne:FLASH FORGE
LTD

Meet No/Date:2/81‐

ALC2/2017
18.04.2017

File

:01/81/050/00513/AM17/
RLA File

:03/94/040/00650/AM17/
Lic.No/Date:0310809027

11.2016

nonns for the above AA on
per MSME comments vide

: NC decided
10796351dated

to ra“

"the01.06.2015 as
repeat basis with

15。 03.2017 (copy

may take suitable consequential action accordingly.

Nalne:AHURA MAZDA

…

餞

雨騨 智 瑞野HDeputy DlrectOr ceneral of Forelgn Trade

聴 t儡臨 臨 d:
r

\r4-
e-qfq rr{-6yaq

VTNOO x.U-tr,tr.n KASHYAP
ir ..,, .rrr,rrc t'r.rwr srlr.t.rr{l

t..: .".; r.il" r""ot+o"rcnl o(trooi
. .}., .rrr..tq H1:li:t*Ytr<n7l

.,. . '.r,li"-bi""''rt 
or Fo'crgd rii<lc

arl,i!.,,, ltll!"t/t,, prt' or (:r"il'!'rt"!':- 
.r rr';g' li r :'.' " 1 "i1'L 

t'l-li€' r"
ぃ″W三理躍肩i!シ誠li:おT.
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8 NC observed that applicatiOn fOr the abOve AA was referred to MsME for

、NC decided to awaittheir cOnlments and defer the case.

,晏9_,いdS defered to 30.05。 2017.

Nalne:HINDUSTHAN

10207133 1DeferDate:

。05。2017
Decision : NC observed that applirrtion
comments. NC decided to wait for their comments and defer the case.

referred to DeitY fOr

case stands defelTed t0 30.05。 2017.

qa-frer Rig ze.a,u.rtr stNGHsq -rerffir+ Fr+qr rqrcrrY
D€puty DlEctor G€necl of Forelgn TEde

Hvr qrqr< qEfiRyrrtrq
Dlrectorate G6ne€l ot Forelgn TEdeqrFrw s-<i s-arq dEre-q
Mlnlstry ef Comrnerce & lndustry

g-Ei1.rr ar{rq_ 5{ f -]11==fl-r.,-'or1
I l.r'

Mcet No/Date:2/81‐

IALC2/2017
18.04.2017

囲辮
憫ЮЮ剣
“

Deferred

Date:

17

:NC observed that reply of the firm
r. NC decided to defer the case.

received and same is being sent to DIpp for

峠

case stands deferred to 30.05。 2017.

No.31022/81‐ ALC272016 Party Name:PHOENX FOILS No/Date:2/81‐
:LTD.

18.04.2017

Lic.No/Date:0310809224 fer Date:

11.2016 7

irnl on 20.03.2017.NC decided to

,T,W叩■deferred t0 30.05。2017.

No.z7D2l8l-Al,C2nlrc Name:CHANDAN STEEL

18.04。2017

.No/Date:0310809287 Date:
11.2016 17

: NC observed that application-for tfre to MOS for

”
　
　
”

1 

Case No. :30/2 2 t St - AI.C2 nllfl

Case No.:2唸 2781‐ALC22016 ParBName:A-l FENCE
PRODUCTS CO.PVT.LTD.

:03/94/040/00713/AM17/

20

above AA was referred

: ′ t'

IINDUSTRIES LTD.

1/050/00535/AM17/ 7/   115,11.2016



No.:29725/81¨ Nalne:THERMO No/Date:2/81¨ ALC2/2017
LIMITED 18.04.2017

NC decided to awalttheir comlnents and defer the case.

case stands deferred to 30.05。 2017。

File RLA File

:09/24/040/00379/AM17/
10064434

1/81/050/00624/AM17/

: NC decided to ratify the norms for the above AA as per DIPP comments vide UO
12/30/2017¨

′
rSW/74 dated 18.4。 2017 as under:

l. Net weight of export products may be specified as under:

Ｓｌ
．
Ｎ。

Net Export

Weight

“

gs。/KmD

Sl.

No.
Net
Export

Weight
(Kgs。/Km)

Sl.No。 Net Export

Weight

oKgs/Km。 )

162 8 275 15 358
2 195 9 325 16 990
3 265 10 398 17 418
4 388 138 18 600
5 479 12 138 19 705
6 158 13 170 20 260
7 169 14 267 21 405

2. Words " Copper Conductor, PVC insulated & Sheathed, voltage rating 225 V" may be
suffrxed with the description of export products at Sl. No. 1 to 12.

3. Words " Copper Conductor, PVC insulated & Sheathed, voltage rating 1100 V" may be
suffrxed with the description of export products at Sl. No. 13 to 20.

4. Words " Aluminium Conductor, PVC insulated & Sheathed, voltage rating ll00 V"
may be suffixed with the description of export product at Sl. No. 21.

l. Quantitiesof importitemsatSl.No 1,3,5,7,9, 11, 13, 15, 17,19,21 & 23 viz.
Continuous Cast Copper Rod 8mm (Electrolytic Grade) may be allowed as
l.0l Kgs./Kg. content in export items at Sl. No. I to 12 respectively.

2. Quantities of import items at Sl. No 25,27,29,31,33,35,37 & 39 viz. Continuous
Cast Copper Rod 8mm (Electrolytic Grade) may be allowed as applied for taking clue
from Engineering Table-S for export items at Sl. No. 13 to 20 respectively.

3. Quantities of import items at Sl. No 2, 4, 6, 8, 10, 12, 14, I 6, I 8, 20, 22, 24, 26, 28, 30,
32,34,36,38, 40 & 42, viz. PVC Compound may be allowed on net to net basis as
claimed by the firm, for export items at Sl. No. I to2l respectively.

4. Quantity of import item at Sl. No. 4l viz. Aluminium 9.5 mm Rod@C Grade) may be
allowed as 489.7 Kgs. as per Engineering Table-5, for export item at Sl. No. 21.

RA may take suitable consequential action accordingly.

Ⅵ識 緒

∫,電農辮 職署I.
●11■ くヽ,つ  F■ 1ヽ1・ ,′いく、

`'ti O'Ct,1,1,,■
==OCr

t..ソまず出F「 :」・パ静・ご●嗜。:ぃ。
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: NC observed that applicatiffi
. NC decided to await their comments and defer the case.

Date:

17

MSME for

case ttmds deferred t0 30.05.2017.

ヽ 、:20/25/81‐ALC2/2016 Nallte:MIcRON CALCITE
LTD

No/Date:2/81‐

llll142735 1DeFerDatc:

17

: NC observed that applicaffi rcferred tO Mos fOr
NC decided to await their comments and defer the case.

case stands deferred to 30 05 2017

No.:11/25/81‐ NameiCosMos No/Date:2/81‐
6

lion :NC observed that DIpp a"
a reminder and defer the case.

case stands deferred to 30.05.2017

N o. :33t22 l8l - Al,Ctt2Dt 6 Name:KEI mUSTRIES No/Date:2/81‐

File Flle
:01/81/050/00538/AM17/ :05/23/040/00408/AM17/

胤 ちざ3業 孵 ∫識 盤

n°msぉr血e above Mぉ p∝ HPP∞mlne鮨 宙

“

uo
.4 2017 as under:

l. Net weight ofexport products may be specified as under:

AM17/   Ю9122016

Name:SVAM
nlDUSTRIES

ATE LIMITED



3 257.6 21 1664.4 39 451.7 57 1437.1
4 257.6 22 386.3 40 778。 8 58 1325。 1
5 312.3 23 1089.9 41 1204.3 59 1325.1
6 300。 1 24 1684。 2 42 200。 1 60 2502。2
7 560。 1 25 2945。 8 43 200。 1 61 393.1

8 974。3 26 697.1 44 59.5 62 393.1
9 1523.4 27 697.1 45 170。7 63 577。 9
10 72 28 1199。 1 46 308。 6 64 577.9
218.2 29 1191.1 47 581。 9 65 986.1

12 396。7 30 1825。 9 48 284.7 66 1498.2
13 750。 3 31 1825。 9 49 284.7 67 1498。 2
14 326.6 32 364.9 50 342 68 366
15 326.6 33 1099 ξ

Ｊ 415。8 69 3333.4
16 649.2 34 1754。4 52 530。 1 70 5487,7

17 649。2 35 3041.1 53 530.1

18 1089,7 36 220。6 54 936.2
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y'ords "and Nylon Sheathed " may be suffixed with the description of export iten
l. No. 14 to 35 & 48 to 68.

Quantities of import item at Sl. No I viz. Copper Wire Rod/CC Rod@C Gra

Copper Cathode (99.99% purity) (Electolytic grade )may be allowed as under:
r) For Export product mentioned at Sl. No. 1 as 7645.3 Kgs./I(m, taking

from Engineering Table 5.
r) For Export products mentioned at Sl. No. 2 to 68, as l.0l Kgs./kg content ir

export products.

, For Export products mentioned at Sl. No. 69 &70, as per Engineering Table

)uantities of import item at Sl. No 2 viz, XLPE Compound of relevant grade ma
llowed as 1.05 Kgs.lkg content in the export products at Sl. No. I to 70.
)uantities of import item at Sl. No 3 viz. PVC Resin may be allowed as

.gs.&g content in the export products at Sl. No. I &,2.
)uantities of import item at Sl. No 4 viz. Antimony Trioxide may be allowe
.05 Kgs.lkg content in the export products at Sl. No. | &2.
)uantities of import item at Sl. No. 5 i.e. Galvanised Steel Wire/G.I Wire ma
llowed as 1.02 kgslkg content in the Export products at Sl. No. 1, 3 to 9, 14 to 4
8 to 68.
)uantities of import item at Sl. No. 6 viz. Aluminium Wire Rod (Electrolytic gr
ray be allowed as l.0l Kgs./kg content in the export product at Sl. No. 2.
)uantities of import item at Sl. No. 7 viz. Glass Mica Tape may be allowe,
.01 Kgs./kg content in the export products at Sl. No. 3 to 35.
)uantities of import item at Sl. No. 8 viz. HDPE may be allowed as 1.05 Kgr
ontent in the export products at Sl. No. 3 to 70.
)uantities of import item at Sl. No. 9 viz. Nylon Compound of relevant grade ma

llowed as 1.05 Kgs./Kg. content in export products at Sl. No. 14 to 35 & 48 to 68.

luantrff of import item at Sl. No. 10 i.e. Semi Conducting Water Bloc

ls at

ldC)/

clue

l the

5。

y be

l.05

d as

y be

13&

ade)

d as

ぅ。/kg

y be

king

@
tryrs g,qflqrYqq

VINOT-} XUMAR KASHYAP
l,l:}i1 *,-.r* f'i.r,re qf'*+a{l

F o, ';.rn TroCc Orvrlosmcnt Ottrcct
i.i-.1yr ?{rrrt< qt:t!:}iy[.'!.t

Or,' ,,lor.lc Gq,>t rrt ot Forcrg.r Trtd.
qtlr;l.rri l'-i.rtrrt/lr.,rrtt ()t Ci,.r.r,!c.s.)

\rr'Il! rl i-'. *fil f;?-elt
trdyoO &lr.j.,aen, lr.rw fJl-tk,

qd(fi-<r RiE /BALJtt. srNGHsq TErFe:Yr€ Rvr qrcrrs
Deputy DlEctor GeneEl of Forolgn TEde

fr*rr zurrqr< q=lrfrqrr€q
Olrectorate G€n€El ef Forelgn TEdeqrFrq g.i sdrq qartr:r
Mlnlstry of Commerce & lndustry

vq}.r +rqi. <{ fi56-rloo.l,
Lrdyog Bhav/an, N€lr Dothi-1' OO1'1
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Meet No/Date:2/8ト

IALC2/2017

Meet No/Date:2/81-
ALC2/2017
18.04.2017

1.02 SqoMts./SqoMtr.

Deferred

Date:

17

MSME for

ic.No/Date:0510400849 Date:

30.05。 2017

No/Date:2/81‐

Date:
17

to MoS fOr

墜

Tape/Water B10cking Tape(Cable grade)may be dlowed as

contentin tt Expo■ prOduct at Sl.No。 2.

RA may take suitable consequential action accordingly.

No.:4"2781‐ALC″ 016 Meet No/Date:2/81‐

ALC2/2017
18.04.2017

「
ら辮m∞■3

:ision : NC decidedto ratify th@ per DIpp co*.ents]IdJlid
1213012017-TSW78 dated 02.05.20t7 as under:
QuantH∝ of impo■ items選

配:導誌計
3mり be洲0“dぉ■o5聴sκ3contentin exportitem as a c

may take suitable consequential action accordingly.

No.tl922l&l-At Cjtnlrc

,T,,“nds deferred t0 30.05。 2017.

No.:3922/81‐ ALC22016

File

05/24/040/00459/AM17/ 19.12.2016

Nalne:MANAKSIA

: NC observed that applicu,ro
. NC decided to await their comments and defer the case.

PartyName:ULTRA FOIL

P田りName:VEEKAY
SMELTERS PVToLTD。

Paり Name:硼EX INDIA

lcision : NC observed that DIpp d.f*-G
send a reminder and defer the case.

管9雫
"fered to 30.05,2017.

.TED METALS AND

: NC observed ,hu, urrtt
' NC decided to await their comments and defer the case.

|                           118.04.2017

1/050/00541/AM17/

No.:36/22181-ALC2nLrc

理9___    ~にお。No/DateЮ 210207218



ITheCお e stands detrredゎ 30.05。2017.                 |

PなりName:JST STESALIT

ITRANSFORMERS PVT.LTD。 ,

File File

1/040/00069/AM17/1/81/050/00613/AM17/

:NC observed that DHI deficiency
information, however, no reply received till date.

defer the case.

case stands deferred to 30.05。 2017.

No.:37r22/81‐ALC2/2016

No/Date:2/81‐

18.04.2017

10015617 'Date:

。201712.2016

letter sent to the firm seeking certain
NC decided to send a reminder to the firm

No/Date:2/81‐

18.04.2017

icoNo/Date:0510400975 Date:
.12.2016 30.05.2017

File 。No/Date:0510401152
,01.2017 103.2017

: NC observed ttnt firm has submitted reply to DeitY deficiency letter. NC decided
await comments of the DeitY and defer the case.

case stands deferred to 30.05。 2017。

No.:24/22r81‐ALC2/2016 Name:DIGI DRIVES IMeet No/Date:2/81‐

P.LTD IALC2/2017

18.04.2017

File RLA File

:05/23/040/00469/AM17/
ic.No/Date:0510401153

/81/050/00529/AM17/ 1.2017

: NC observed that firm has submitted reply to DeitY w.r.t. to their deficiency
.NC decided to await cornments ofthe DeitY and defer the case。

case stands deferred to 30.05。 2017.

Fに ,seドQ2携 2だ 1¨ALC22016 PttNalncDα DttVES  ttedNoDttc2/81‐  lStatu鶴  |

fLs$
qa*er fHg reAu.rlr srNGH

""ff ;Em=m,ff;:*THro"
o,.H,"#H.=offiEEffio"- qrerq qti s-d=I lr-traqurliitrv-oi iom-e.ce & lndustry' rra\-t "rq<. --r{ l:d-rlooll

I t.:./.-- Fi,rZi\-'an, 
q": 

'.'Ci

1/81/050/00542/AM17/

: NC observed that DIPP deficiency letter sent to firm on20.03.2017. NC decided
send a reminder and defer the case.

case stands defered to 30.05。 2017.

No.:23722781…ALC2/2016 Name:DIGI DRIVES Meet No/Date:2ノ 81‐

.LTD IALC2/2017
18.04.2017

HQ File

:01/81/050/00523/AM17/

25

No.:18/25781‐ALC2/2016



1艦盤ソ

田辮
がЮtt b6

躙翻紺∬胤鳳織慮Ъ棚肝鰍諾脱謂
¨

case stands defelTed to 30.05。 2017.

:01/81/050/0053llANIL7t l:0sD3/0a0/0}466tAMtlt
Lic.No/Date:0510401154

。01.2017

eCおiOn 8 NC observed ttat mm has submitted“ply tO DeitY wI.to to their deiciency letr。
C decided to await cO_ents ofthe DeitY and deferthe case.

case stands deferred to 30.05.2017,

No.32膀2/81‐ALC2/2016 PなりNalne:FCI OEN
CONNECTORS LIMITED IALC2/2017

18.04.2017

File

:01/81/050/00533/AM17/

: NC observed that application for tt
. NC decided to await their comments and defer the case.

case stands defered t0 30.05。 2017.

Lic.No/Date:051040H44

o

I. .,,d4

Paッ Name:DIGI DRIVES

¨̈

:ision : NC decided to ratify th. no
1213012017-TSW90 dated tB.4.2Ot7 as urder :

l. Net weight of export products may be specified as under:

Ｓ‐
．
、
Net Expo五

Weight

aKgs./Km)

Ｓ‐
．
Ｎ。

Net Export

Weight

“

gs./Km)

Ｓ‐
．
、
Net Export

Weight

(Kgs。 /Kmヽ

Ｓ‐
。
Ｎ。

Net Export

Weight
rK.s^/KIn、

4266.6 20 1738.2 39 496.8 58 8。7
2 9451.3 21 1482.5 40 880 59 10。4
3  19286。2 22 1231.2 41 157.8 60 12.1

ト

P密″Nalne:KEIINDUSTRIES
LIMITED

q<r*cr RtE /BALJI-r SINGH
sq qtrR=r+ Rqr qrqr:

Deputy Dlrector Genoral of FoFlgn TEde
ft-az zqrqr< q-ETtrrq{rr6-q

otrait6rate Gen€El of Forelgn TEde
zrrFr\g <rq gEITtr ErErr-iEi

Mlnlstru of commerco & lndustry
gg;ri rrerq. qEi f:kd-iloo11

UOv-Jg- encv.'in,'rn - .. n'rq i { - ^^ 4'



4 2857.8 23 883.7 42 157,8 61 14。 1

5 653 24 1505.7 43 199。8 62 16.4
6 886.2 25 1053。 2 44 240。6 63 18。 6
7 1119.5 26 736.7 45 798。 1 64 21
8 12874.8 27 71.7 46 258。3 65 23.6
9 22874.7 28 2048。9 47 334.1 66 26.3
10 5341.3 29 1632.9 48 504.8 67 29.1
6553。 9 30 1201 49 975。 2 68 32。 9

12 9999.7 31 840。 2 50 258.3 69 36
13 11514.1 32 221.1 51 504.8 70 39。 3

14 9179.8 33 452.3 52 369。4 71 42,7
15 6143.2 34 779。 3 53 2364.3 72 46。8

16 4384。4 35 221.3 54 277。 2 73 50.5
17 3426。 7 36 452.3 55 934.9 74 54.5
18 2884。 6 37 779.3 56 1400.8 75 518。 7
19 2400,7 38 1204.5 57 7.2 76 953.5

2, Words``and Nylon Sheathed"lnay be su伍 xed with the descHption of exportitems at
Sl.No。  lto 4

Ｏ
Ｊ Quantities of import item at Sl. No I viz. Copper wire Rod/CC Rod@C Grade)/

copper cathode (99.99% purity) (Electolytic grade )may be allowed as under:
a) For Export product mentioned at Sl. No. l, 2,8 & 9 as 2480.4 Kgs./I(m,

4112.4 Kgs./I(m, 3563 Kgs./Km & 7584.8 Kgs./Km respectively, taking clue
from Engineering Table 5.

b) For Export products mentioned at Sl. No. 3, 4, I}to 13, 32to 53 & 57 tn 74 as
l.0l Kgs./kg content in the export products.

c) For Export products mentioned at Sl. No. 5 to 7,27 to 31, 54 ,75 & 76, as per
Engineering Table 5.

d) For Export product mentioned at Sl. No. 24,25 & 26 as 887.6 Kgs./I(m,
554.7 Kgs./Km & 333.2 Kgs./I(m respectively, taking clue from Engineering
Table 5.

e) For Export products mentioned at Sl. No. 55 & 56, as per Engineering Table 4.

Quantities of import item at Sl. No 2 viz. XLPE Compound of relevant grade may be
allowed as 1.05 Kgs./kg content in the export products at Sl. No. I to 4, 8to23,32to
56,75 &76.
Quantities of import item at Sl. No 3 viz. PVC Resin may be allowed as 1.05
Kgs./kg content in the export products at Sl. No. I to 4, 8 to 31, 75 &76.
Quantities of import item at Sl. No 4 viz. Antimony Trioxide may be allowed as
1.05 Kgs./kg content in the export products at Sl. No. I to 4, 8 to 31, 75 &76.
Quantities of import item at Sl. No. 5 i.e. Galvanised Steel Wire/G.I Wire may be
allowed as 1.02 kgs/kg content in the Export products at Sl. No. 2,3,8,9, 14 to 23,28
to 40,43 to 56, 75 &76.
Quantities of import item at Sl. No. 6 viz. Aluminium Wire Rod (Electolytic grade)
may be allowed as per Engineering Table 5 for export products at Sl. No. 3, 4 & l0 to

4.

5。

7.

憮 将 二
"・
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9 Quantides of Ⅲ O■

“

ma割 。Nα 7宙
F謂 腎 ∬%貯 〃 躍

郎 L∞ Kび漁g
contentin the expOrt pЮ ducts at sl.No.1

10。 Quantities ofimport item at sl.No.8宙zo Nylon COmpomd Ofrelevant grade may be

H。 8臨t電∫轟酔1鯖fT燎騨翼t驚盟鍔∴踊bcttgbe/Water
Blocking Tape(Cable grade)may be a110wed as l.02 SqoMtrs./sqoMtro cOntent in the

Export products at Slo No.l t0 4&8 to 13.

12.Quantities Of impO■ item at Sl.No.10 viz.Glass Mica Tape may be a1lowed as
l.01 Kgs,/kg cOntentin the expOrt pЮ ducts at Sl.No。 46 to 56。

響lyl呻P,uitabl,99Tequentid actiO,accordingly.

23。

No.:41″2/81‐ALC22016 Name:VEDANTA

File

:05 /24 I M0 /0047 7 / ANI|T I

No/Date:2/81‐

18.04.2017

。No/Date:0510401091 Defer Date:
1.2017 。2017

Decision r NC obtr*
comments. NC decided to await their comments and defer the case.

case stands deferred to 30.05。 2017.

No.3152/81‐ALC272017 Party Name:JINDAL SeW lm lfr{e.t Nom"tDEf -
IALC2D}t7
18.04.2017

1/81/050/00015/AM18ノ
No/Date:0510401228
10.01.2017

File

蹴品業窃努淵 厳品穏驚鮮
'OVe AAぉ

per DPP cOmlnents宙de U0
,4.2017 as under:

l' Import item at Sl. No. I shall be of thickness 22.23 mm & relevant grade as contained
in the export item.

?. word "Alloy" may be deleted from the description of import item at sl. No.l.3' Quantity of import item at sl. No. 1 may be allowed u, ig+.gsg MT as 1.05 Kgs./Kg.
content in the export item as per SION b-Sqf .4' Word " Electode" may be dileted from the description of import item at Sl. No. 2 andquaryiq of import item at Sl. No. 2 may be allowed as applied for i.e 0.767 MT asper SION C-593.

5' Quantity of import item at Sl. No 3 viz. Relevant welding Flux may be allowed asapplied for i.e. 0928 MT as per SION C-593.6' Quantityof-import item at St. No 5 viz. X-Ray Film may be allowed as lg6 Nos. asper SION C-593.
7.Quantity of impo■ item at sl.No 5宙 zo Relevant co2 Wire may be d10wed as
applied for ioe.0。 149 MT asper S10N C‐ 593.

:01/81/050/00546/AM17/

V猟28



may take suitable consequential action accordingly

No.:13725/81‐ALC2/2016 Name:FCI OEN No/Date:2/81¨

LIMITED
18.04。2017

File RLA Fllo
1/81/050/00608/AM17/ :10/24/040/00095/AM17/ 13.01.2017

1010059691 Defer Date:

:01/81/050/00023/AM18/ :03/95/040/00796/AM17/ 13.01.2017

case stands deferred to 30.05。 2017.

File

No/Date:2/81‐

LC2/2017
18.04.2017

ic.No/Date:0310810507 Defer Date:

.2017

Decision : NC observed that reply of the firm has been referred to DIPF for comments. NC
to await their comments and defer the case.

case stands deferred to 30.05。 2017.

No.:1025/81‐ ALC2/2016 Name:CIIINA STEEL Mcet No/Date:2/81‐

T10N INDIA ALC2/2017
ATE LIMITED 18.04.2017

File File 10042854
1/81/050/00605/AM17/ ANIITI 17.01.2017

: NC decided to ratify the norms for the above AA as per MOS comments vide UO
.2(6)2016-TD dated 08.03.20 I 7 (copy enclosed).

may take suitable consequential action accordingly.

Name:MAHARASHTRA No/Date:2/81‐

LTD
18.04.2017

No/Date:0510401318
17.01.2017

ision : NC observed that single copy of the application for the above AA received from
CLA, Delhi. NC decided forward a complete set of application to DIPP for their

and defer the case.

case stands defelTed to 30.05.2017.

qa-fr<r fiH't /BALJl.r SINGH
sq qETffiyr€ Rqr qrqr<

Deputy Olrector Gen€ral ol Fo.elgn Trado
fuqtr uqrq< qErF-<{rra:q

otreitirate Geneml ol Forelgn TEde
qrFrq (zT EIzIT,I EraTazi

Mlnlstrv of c'ommerce & lndustry
sutsi rrq<- Tg fEd-11oo11 ..

uaiosi Bniwiin,' Nejw r>elhl-1': oo 1 1

ｍ
２０‐７

Case No.:23/2/81… ALC2/2017 Party Name:MONTEX GLASS
FIBREIND PVT LD

No.319/2/81‐ALC2/2017

:01/81/050/00019/AM18/ 156/AM17/

29

,ision : NC observed ttrat firm has submitted reply to nritV *r.ry
decided to await their comments and defer the case.

ｄｍ』　．



Case No. : l4l2 SlSl- Al,C2n0[6 P肛けNalne:G TECH SPLICING
PRIVATE LIMITED

田ご掲型ん“
09/AM″

Lic.No/Date:0510401338

18.01.2017 職
２０‐７reision : NC observed that DIpp drfi"irnri

send a reminder and defer the case.

case unds deferred t0 30,05。 2017.

Meet No/Date:2/81‐

ALC2/2017
18.04.2017

.No/Date:0310810594

18.01.2017

No.:1725/81‐ ALC22016 ParfName:JINDAL SAW Meet No/Date:2/81‐
LIMI‐D

case stands deferred t0 30.05。 2017.

ｍ
２０‐７

1暇 湾5的

“

12/AM爾 1鵬 監 OЮ餌鯰鰤 W商 筋

に

麟

1駕
X3ぼ器脳鑑∬EL‖堂:ぢ退

`PF再

瓦肩ト
LTD.,

RLA File

:56/24/040/00042/AM17/

18.04。2017

1冨器
α
“
Ю∞
"“ 職
２０‐７

No.:3"/81‐ ALC272017 P田りName:VIsHAL STEELS

1/81/050/00033/AM18/ 1/AM17/

CiSiOn 8NC decided to ask the flmltO submitinfOrmatiOn as per DIPP UO No。
12/30/2017‐

W/98 dated 18/04/2017 as under:

L ttwnhЮ SpectofSl.NQ■ 45&H」 standard Dende“y Fomtt eXport

2. Detailed calculations/basis fOr the quantities OfimpOrtitems.

case stands deferred to 30.05。 2017.

1/81/050/00616/AM17/

:ision :NC decided to r"n
ided to await reply of the firm and defer the case.

30

ision : NC observed- *rt r-gt.
CLA, Delhi. NC decided forward u ,o.pLi. set of application to DIpp for their

case stands deferred to 30.05.2017.

 ヽ                 P
I     ｀



1/81/050/00618/AM17/
Lic.No/Date:0510401350

19.01.2017

No.:23725/81‐ALC2r2016 Nalne:PILOT No/Date:2/81‐

: NC decided to retify the norms for the above AA on repeat basis as per AA
0510351299 dated ll.04.2013.

may take suitable consequential action accordingly.

No.:26/2/81‐ ALC2/2017 Name:SHⅣALIK No/Date:2/81‐

AL CON¶ (》LSLD

icoNo/Date:0510401343 Defer Date:

30.05。 201719.01.2017

: NC observed that single copy of the application for the above AA received from
CLA, Delhi. NC decided forward a complete set of application to DIPP for their

and defer the case.

case stands deferred to 30.05。 2017.

Ｆ
ＩＩ
＝
門
――
――

: NC observed that application for the above AA was referred to DIPP for
NC decided to await their comments and defer the case.

case stands deferred to 30.05.2017.

Deferred

18.04.2017

18.04.2017

BIMETAL CONTROLS LTD
18.04。2017

File

No/Date:0310810765

31

Status:

Deferred

HQ File

:01/81/050/00026/AM18/

RLA File

:05/24/040/00518/AM17/

Case No.327/2/81‐ALC22017

動̈
FileRLA Lic.No/Date:0510401367

20.01.2017

〕efer Date:

'0.05。

2017

Case No.:222/81‐ ALC272017 Party Name:METAL PORT. Mcet No/Date:2/8卜 ALC2/2017
18.04.2017

Closed

「IQ Flle
101/81/050/00022/AM18/

臨 File しic,No/Date:0310810743

24.01.2017

lU4 Decision :NC observed that above AA has been issued by the RA, Mumbai on Repeat Basis
vide F.No.03l95l040l856lANl-171348 DT 24.01.2017. Accordingly, NC decided to close the
]ase.

RA may take suitable consequential action accordingly.



1/81/050/00024/AM18/
.01。2017 .2017

: NC observed that application for ttre iUove ea was referred to MSME for
NC decided to await their comments and defer the case.

case stands deferred to 30.05。 2017.

No.:2″ 5/81‐ALC2/2016

File

Nalne:RSAL S‐ EL
ATE LIMITED

RLA File

:56/24/040/00041/AM17/

Mcet No/Date:2/81‐

ALC2/2017
18.04.2017

1州鼎
α
“
Ю∞
"の106 1/81/050/00619/AM17/

Paり Nalne:SvAM No/Date:2/81‐
PACKAGING INDUSTRIES
PRIVATE LIMI‐ D 18.04.2017

1鶴臆∽
“"/AM17

1.01.2017

ic.No/Date:0510401434

No.3292r81…ALC22017 Mcet No/Date:2/81¨

ALC2/2017
18.04.2017

File Lic.No/Date:0510401449
AM17/ 1.01。2017

: NC observed that applicutionffi
. NC decided to await their comments and defer the case.

Date:

。2017
お10m8NC observedthatMOs de19ie,cy le■ er sent to■rm,hOwever,no reply rece市 ed.
decided to send a reminder and defer the case。

cse stands deferred t0 30.05。 2017.

'Date:

.2017

Date:

.2017

referred to DIPP fOr

警 9,ⅢdS detrred b 30.05。 2017.

File

Meet No/Date:2/81¨

18.04.2017

1091 1/81/050/00031/AM18/

zraffer Riu ugau.rtr stNGH
€q qgafrqrrfi fr*{T ?zrrqr<

Oeputy Dlreqtor G6n6Gl ot Forelgn TEde
E-*vl qrqrr qaffr+sn-crq

Dlreclorate GeneEl ot Forelgn TEdeqrFrq R-.i sdrq qTr6rq
Mlnlstry of Commerca & lndustry

gEtrrI qq?r- =rS t?5-1rOor't
Udyoo Bhev/sn, No -. Ia. ': ' - ^c t t

RLA Flle

:07/24/040/00356/AM17/
10111041

1.01.2017

開 総 島筑 棚 お :調 |ぶ
mttSおr tt abO“ AA“ 四 DPP cOmments宙

“

u0
8.4.2017 as under:

叫

No.:282/81‐ALC22017

1/81/050/00028/AM13/

: NC observed that application foi
. NC decided to await their comments and defer the case.

case stands deferred to 30。 05。 2017.

32
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l. Specific list of export items (Sheet metal Components) may be specified as per
enclosed Annexure.
2.Words“ofrelevant pde&血 ckness"may be s」 田xed with the description of import
item誠 飢。No。 l and its q―tity may beJbwed aS 239。 37 MT asl.247 Kg。 /Kg。
content in the export products aner taking

3.Quantity of import item at Sl.No。 2
accountability clause.

l/3td recovery from scrap.
may be allowed on net to net basis with

No/Date:2/81‐

18.04.2017

RA may take suitable consequential action accordingly

No.:32/2/81‐ ALC2/2017

膨鵬OЮ“
36/AM爾

icoNo/Date:0510401437

1.01.2017

1囲辮
α̈ 07301

: NC observed that application for the above AA was referred to MSME for
NC decided to await their comments and defer the case.

case stands deferred to 30.05。 2017.

No.:12/25/81‐ALC272016 Natne:COSMOS No/Date:2/81‐

PVT LTD Deferred
18.04.2017

File No/Date:3410042906 Date:

/81/050/00607/AM17/ 17/AM17/ .02.2017 17

: NC observed that no reply to DIPP deficiency letter received. NC decided to send
reminder and defer the case.

case stands deferred to 30.05。 2017.

Paw Name:VINAYAK

HOUSEWARES PRIVATE

1/81/050/00032/AM18/

: NC observed that application for the above AA was referred to DIpp for
NC decided to await their comments and defer the case.

case stands deferred to 30.05.2017.

No.:925/81‐ALC2/2016

Flle

1/81/050/00604/AM17/ :02/24/040/00223/AM17/

Name:ASSOCIAlED   IMeetNo/Date:2/81-

112

**W
vt\ci, l l' .. :': K4srvAP

- r' a.:.)! [';."r':i'() '\c'.tr Of f rc.t
.-' i_,rirf ,r, i trf iilnrr?tt.!r rl

._,'lr I i ,'' '" rJt a;6rrrg^ l'5dG
, f:"':. '' ;:".:il rlr ',i rr'il,rr'-,irrd

.--'r-,r i, 4sl t:r+*.At
Uev;.g l-i!', ;.n. ist*W .}vltri



103/95/040/00761/AM17/ loz.oz.zon

case stands deferred to 30.05.2017.

No■ 5/25/81‐ ALC2/2016 Nalne:ANJANI No/Datc:2/81‐

18042017

case onds deferred t。 30.05.2017

No.:19/25/81‐ ALC2/2016 Name:KEI NDUSTRIES No/Datc:2/81‐

18042017
File

1/81/050/00614/AM17/

: NC observed that application to. ttre aUoveE *as ,efened to
. NC decided to await their comments and defer the case.

2017

DeitY for

mion:NC decided tO ratit the nOnns fOrthe abOve AA as per DIPP cOnlmcnts宙
de U0

12/30/2017‐TSW/115 dated 18.4 2017 as under:

l. Net weight of export products may be specified as under:

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kes./I<m)

飢
ヽ
Net ExpOrt

Weight

(Kgs./Km)

Ｓ‐
．
、

Net Export

Weight
Oくgs/Kmヽ

Ｓ‐
．
Ｍ

Net Export
Weight
/Koc /Kml

1 564.2 9 79372 17 2009.9 25 2740.1
2 1277.3 10 7937.2 18 2818.5 26 846.8
3 1928.1 75213 19 3773.5 27 1134.5
4 1977.8 12 20497 20 5039.7 28 1941.2
5 10569.5 り

， 519 21 6227.1
6 15587.5 14 7313 22 1143.8
7 7937.2 ξ

′ 1037.3 23 1404.6
8 7937.2 16 1527.5 24 2136.3

2' Quantities 9f import item at.sl. No I viz..copper wire Rod/cc Rod@c Grade)/copaer cathode (99.99% purity) 6lectrotytic grade )may be allowed as under:----'a) For Export products mentioned at sl. No. iz q,'n io n,zzto2s &2i, aswEngineering Table 5.
b) For EIport products mentioned at Sl. No. 3 & 6 as 739.65 Kgs./I(m & g56g.g4

. $Ss.1tm respectively, taking clue from Engineering Table 5.c) For Export products mentioned at Sl. No_ 
-z r., lri," 7,<1A) v-- rv^ ^^^t

:NC observed that applicatiOn fOr the abOve AA was referred tO Msヽ
但 (chemical

for cOnlments.NC decided tO awaitthcir cOnlmcnts and defer the case.



taking clue from Engineering Table 5.
d) For Export products mentioned at Sl. No. 5, ll, 12 & 26, as l.0l Kgs./kg

content in the export products.
e) For Export products mentioned at Sl. No. 19,20 & 2l as 2588.765 Kgs./I(m,

3513.32 Kgs./I(m & 4529.4 Kgs. /km respectively, taking clue from
Engineering Table 5.

f) For Export product mentioned at Sl. No. 28, as per Engineering Table 4.

3. Quantities of import item at Sl. No 2 viz. XLPE Compound of relevant grade may
be allowed as 1.05 Kgs./kg content in the export products at Sl. No. I to 12 &26
to 28.

4. Quantities of import item at Sl. No 3 viz. PVC Resin may be allowed as 1.05
Kgs./kg content in the export products at Sl. No. 1 to 28.

5. Quantities of import item at Sl. No 4 viz. Antimony Trioxide may be allowed as
1.05 Kgs./kg content in the export products at Sl. No. I to 28.

6. Quantities of import item at Sl. No. 5 i.e. Galvanised Steel Wire/G.l Wire may be
allowed as 1.02 kgs/kg content in the Export products at Sl. No. I to I I & 26 to 28.

7. Quantities of import item at Sl. No. 6 viz. Aluminium Wire Rod @lectrolytic grade)
may be allowed as under:

a) For Export product mentioned at Sl. No. 5 & 11, as per Engineering Table 5.

b) For Export product mentioned at Sl. No. 12, as 927 Kgs./I(m, taking clue
from Engineering Table 5.

8. Quantities of import item at Sl. No 7 viz. HDPE of relevant gade may be allowed
as 1.05 Kgs./Kg. content in export products at Sl. No. 6 to 12 .

9. Quantity of import item at Sl. No. 8 i.e. Semi Conducting Water Blocking
TapeAMater Blocking Tape(Cable gade) may be allowed as 1.02 Sq.Mts./Sq.Mt.
content in the Export products at Sl. No. 6 to 12.

may take suitable consequential action accordingly.

No.:2/2781‐ ALC2/2017 Name:APAR No/Date:2/81‐

LIMHED
18.04.2017

: NC decided to ask the firm to submit information as per DIPP UO No.1213012016
/116 dated 18.04.2017 as under:

Detailed calculations for the requirement of each raw material, export product wise
supported by the cross sectional diagram of the cable/ Buyers data sheet.
Total Net weights of each cable including the net weights of all inputs (imported as

well indigenous, except packing materials)
Material balancing viz. net content of each imported and indigenous input, export
product wise.

１

　

　

２

　

　

３

16

Status:

Deferred

HQ File

01/81/050/00002/AM18/
RLA Fllo

103/94/040/00973/AM17/

Lic,No/Date:0310811005

)7.02.2017

Defer Date:

〕0.05。 2017



Total requirement of each raw material, export product wise, in a tabular foml

case stands deferred to 30.05。 2017。

Case No. : I 5/2 5t8l - ALC} nOrc PTり Nalne:ЛNDAL SAW LTD

Lic.No/Date:0510401573 Date:

rision : NC observed ttrat DIpp deficiency letter sent
send a reminder and defer the case.

case stands defelTed t0 30。 05。 2017.

Mect No/Date:2/81‐

lALC2t20t7
18.04.2017

to frm On 20.03。 2017。 NC decided

:1310048551 'Date:

。2017

RLA File

:13/24/040/00054/AM17/

Paw Name:SHⅣA UTENSILS
INDUS■田ES PVT.LTD。

,

AM17/

No/Date:2/81‐

LC2/2017
18.04.2017

、ppЮved

File 10401584
102.2017

Case No.:lα2/81‐ALC22017
LC2/2017
18.04.2017

ision : NC observ"d lqt hard copy of the application notra@
decided to request RA, Jaipur to send trro seibf application for examination ofthe case.

case stands deferred to 30.05.2017.

No.:2働2r81‐ALC2/2017

IW掲5∽0鯰5m
お10■ 8 NC decided to ntit th
12/30/2017‐TSW/119 dated 18.4.2017 as under:

l' Words "containing 204546 Kgs. of Cold Rolled Stainless Steel Circles (410 Grade),,
may be suffrxed with the description of export product.

'' Y:ut^_,:lt*:qlgrade & thicknesr.-uy bisuffixed with the description of import

:,:::1p ^q.Yl?, Ty. be a[owed as applied for i.e. zzs Mr as l.l0 Kgs./re.
content in the export product

may,さe suitable cor'quenttt aCt● n aCCOrdingly。

LC2/2017
18.04.2017

RLA Flle

:04/24/040/00194/AM17/

qa*<r R{u lsa,lulr srNGHse qgrRvro Rqr qrqr<
Doputy Dlrector GeneEl of Forelgn Tcde

ffi1 aryqq q-griirq-srraq
Dlrect_orato GeneEl of Forulgn TEdeqrFrqr gei vdr'r EiTr€r:r
Min,stry of Comrnorco .q Industry

il;fi,r "rre. .t,! I ,: - r1-1 t eO11I t/.

|:

No.312r2/81‐ALC2/2017 ParSName:JAIN IVIETAL

1/81/050/00012/AM18/
No/Date:0410162805 lOefer Oate.10.02.2017 lro.os.zorz

36

117 1器脇5∽000/AM″
IRLA File

:05/23/040/00516/AM17/

118

Paサ Name:JLC
ELECTROMET PVT.LTD.,

Status:

Dererred

HQ File

:01/81/050/00016/AM18/



I NC observed that application for the above AA was referred to MSME for
NC decided to await their co―ents and defer the case.

Case stands defelTed to 30。 05。 2017。

VAE VKN INDIA P.

劇1田児
"Ю"γ

ttW 陽危糀 ∽
““
鰤 ″

No/Date:2/81‐

18.04.2017

No/Date:0510401633
14.02.2017

Date:

17

8 NC observed that application for the above AA was referred to DHI for

NC decided to await their comments and defer the case.

case stands deferred to 30.05。 2017.

No.:30/25/81‐ALC22016

Decision : NC observed that hard copy of the application not received from CLA Delhi. NC
to take the matter宙 th CLA,Delhi to forward two set of application alongwith

documents for examination of the case.

case stands defered to 30.05。 2017

No/Date:2/81‐

Deferrod
18.04.2017

陽 」掲,叩

"り

/AMw 膨 糀 OЮ""岬
w l悧 辮

α知 0042"91雛
.粘

'adodrq NC decided to request RA, Vadodara to send two set of application for
of the case.

case stands defelTed to 30.05。 2017.

No.:20/2/81‐ ALC22017 P田けName:MANASH KUMAR
PAUL

Meet No/Date:2/81‐

File RLA File

:02/24/040/00235/AM17/
10207375 Date:

1/81/050/00020/AM18/ 17

: NC observed that application for the above AA was referred to MSME for
NC decided to await their comments and defer the case.

…
IF,ご ′礎型 重」X9H

聴 織 湿 聾 驀 “
I譲 樫 V

: NC observed that hard copy of the application not received from the RA,

DttCtOrat。 0● |●口:

趣 運頭■f嗚』汀ぢ瞥1139根

:01/81/050/00625/AM17/ 膨 監 的

“

%/AMW I悧 辮

ЮЯ

“

飢

“

0‐

Case No.312/81‐ ALC2/2017
INDUSTRIES LIMITED

18.04.2017

ud翼陽:冨L」 ど`38翫古語 0011
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Case No.:34/2/81‐ ALC2/2017 Status:

Deferred

附 搬

cAMぶ IMPⅨ

槽 麟 T洲

¨ Status:

Deferred

Defer Date:

〕0.05。 2017
lZZ



case stands deferred to 30,05.2017.

|earty t tame:ESSAR FERRO Meet No/Date:2/81‐
ALLOYS COMPANY ALC2/2017

18.04.2017

case stands deferred to 30。 05。 2017

No.382/81‐ALC2/2017
No/Date:2/81‐

LC2/2017
18.04.2017

: NC observed that apprication for the 
"uou. 

ee t., ur.rt
. NC decided to wait for their comments and defer the case.

case stands defelTed to 30.05。 2017.

No.:92/81‐ALC22017 PartyName:FCI OEN No/Date:2/81‐
LIMITED

18.04.2017

RLA File

:10/24/040/00112/AM17/
ic.No/Date:1010o59732 Date:
23.02.2017

Deferred

Date:

17

referred to DeitY for

: NC observed that application for thJ;b"r, AA h., b*"
, NC decided to wait for their comments and defer the case.

referred to DeitY for

DIPP fOr

case stands deferred to 30.05。 2017.

No.84″/81‐ALC2/2017 P賀けName:ATC PRECISION No/Date:2/81‐

ICOMPONENTS P LTD LC2/2017
18.04.2017

望,9,,“狸
“

deferred t0 30.05。2017.

No。 :112781‐ALC2o17

1整丼OЮ“
%晨m7H¶器α"Ю佃∞8

ion : NC observed thut uppli
tents. NC decided to await their comments and defer the case.

〉空濶 2だト

SINGH

…●19n TradO

…gn Trad●
ヌ11=rマ了

p

,t

Case No.325/25/81‐ ALC272016

:01/81/050/00620/AM17/

lParty Name:FCI OEN
ICONNECTORS LIMITED

1/81/050/00008/AM18/
LicoNo/Date:1010o59731

10/24/040/00113/AM17/

1/81/050/00009/AM18/

:01/81/050/00004/AM18/

IELECTRONICS PRIVATE

38

ffi
to,take the matter with clA,^Delhi to forward two set of application aongl

documents for examination of the case.

File                l



LIMITED 18.04.2017

File File 10401838
1/81/050/00011/AM18/ :05/23/040/00565/AM17/ .2017

: NC decided to ratify the norms for the above AA on repeat basis as per DIPP
vide UO No.12/30/2017‐TSW/129 dated 18.4.2017 as under:

1. Net weight of export product may be specified as 42937 Kg*
2. Quantity of import item at Sl. No. I may be allowed as applied for i.e. 37875 Kgs.

inclusive of lYo wastage.
3. Quantity of import item at S.No.2 may be allowed as applied for i.e. 365400 Meters

inclusive of 15% wastage.
4. Quantities of import items at S.No.3 & 4 may be allowed as applied for i.e. 2,25O,OOO

Nos. & 7,50,000 Nos. respectively on net to net basis.
5. Quantity of import item at S.No.5 may be allowed as 91350 Meters inclusive of 1.5%

wastage.
6. Quantity of import item at S.No.6 may be allowed as applied for i.e. 159.86 Kgs.

inclusive of 1.5%o wastage.

A may take suitable consequential action accordingly.

No.:212/81‐ALC2/2017 Name:MANASH KIIMAR No/Date:2/81‐

AUL
18.04.2017

No/Date:0210207425
17

: NC observed that application for the above AA was referred to
NC decided to await their comments and defer the case.

case stands deferred to 30.05。 2017.

Case No.:1"/81‐ ALC22017 1P田ッName:LEADSTONE No/Date:2/81¨

ENERGY LTD.
18.04.2017

10207442 'Date:

.2017

: NC observed that application for the above AA was referred to MSME for
NC decided to await their comments and defer the case.

case stands defelTed to 30.05。 2017.

No.:14/2r81‐ ALC22017 Paり Name:JINDAL QUALITY Meet No/Date:2/81‐
ALC2/2017
18.04.2017

LIMITED

:01/81/050/00021/AM18/

File lru.e rite
l/81/050/00014/AMl8/ l:05t23l040l00563tlNIl7t

39

Lic.No/Date:0510401893

1301

itatus:
Deferred
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CiSiOn 3 NC decided to ask the f_

W/132 dated 18.04。 2017 as under:

to submit infO....ation as per DIPP UO No。 12/30/2016

1. Weight of export & import items.
2. OD and WT of import item and export item.
3. Manrrfactt[ing process with reduction in diameter and wall thickness at each stage

of pilgering/drawing and wastage claimed at each stage with complete justffication.

case stands deferred to 30.05。 2017。

No.:102/81‐ALC2/2017 P賀りNalne:FCI OEN Meet No/Date:2/81‐

LIMITED LC2/2017
18.04.2017

ic.No/Date:1010059734 Defer Date:
.03.2017 。2017

: NC observed that application for the 
"bou, NC decided to wait for their comments and defer the case.

case stands deferred to 30.05。 2017.

Nalne:ARJAN IMPEX Meet No/Date:2/81¨
:LTD. LC2/2017

18.04.2017

File File ic.No/Date:0510401916
:01/81/050/00003/AM18/ :05/23/040/00590/AM17/ 10.03.2017

Name:DIAMOND
ENGINEERING(CIIENNAI) LC2/2017
LTD 18.04.2017

File A File ic.No/Date:0410162883 Date:101/81/050/00007/AM18/ 0/00214/AM17/ 13.03.2017
.05。 2017

Cお 10■ 8 NC decided to ra饉 取■ettOmsぉrthe above AA tt per DIPP cOrlments宙 de U0
。12/30/2017‐TSW/134 dated 18.4。 2017 as under:

may take suitable consequential action accordingly.

L馘
穣蹴お」鰐&鵠濾∫楓 t蹴1♂器雄:胤肥

'い

S Std

2齢
憚驚鷺罫

F靭鯖ぽ響識踏棚 搬 ‐

Sion NC decided tO ask the ttm to submitinfOmation as p言
51PP uO No.12/30/2016

7135 dated 18.04.2017 as under:

11 いや甲 年i9n in respect Of Sl.No.1,3,4,5& H Of standard Denciency Format,

い
40

|IЮ 1/81/050/00010/AM18/

Case No. : 7/2 nl- AI.C2 n0l7



export item宙 se.

case stands defelTed to 30.05,2017.

File File

:01ノ81/050/00005/AM18/ 11/24/040/00007/AM17/
Lic.No/Date:1110028270

17.03.2017
Date:

.05.2017

No.:働2/81‐ALC22017 P蟹けName:BHARAT HEAVY
ALC2/2017
18.04.2017

Decision : NC observed that application for the above AA was referred to DHI for
NC decided to await their comments and defer the case.

case stands deferred to 30.05。 2017.

Date:

.05.2017

DIPP UO No。 12/30/2016

l. Information in respect
export item wise.

of Sl. No. 1, 3, 4, 5 & I I of Standard Deficiency Format,

case stands defelTed to 30,05。 2017.

Meet No/Date:2/81¨

ALC2/2017
18.04。2017

File File Date:
1/81/050/00017/AM13/ :05/23/040/00595/AM17/ 17

CiSiOn 3 NC decided to ask the ttm to submitinfomation as per DIPP UO No。 12/30/2016
W/138 dated 18.04.2017 as mder:

l.Net weight of each Cable
2. Material balancing viz. net content of each imported and indigenous input, for each cable.
3. Tabular statement giving total requirement of each raw material, export product wise.

case stands deferred to 30.05。 2017.

No。 :132/81‐ALC22017 Name:JAIN METAL No/Date:2/81‐

MILLS,
18.04.2017

Ъ:認11]常3籠・ 7
111.1.ま薫 、電F■ ,・ .

1:II卦《轟塾ill:・

No.:172/81‐ALC22017

LicoNo/Date:0510402000

FilelHq rite

41

ic.No/Date:0410162907

|:ilell・

:6/211… ALC2/2017

1評鮮熙露漁嶋 軸̈
旺Q File
01/81/050/00006/AM18/

てLA File

04/24/040/00206/AM17/
しic.No/Date:0410162901

17.03.2017

138

Patty Nnme:KEIINDUS■ uES
LMTED



1/81/050/00013/AM13/

: NC observed that application for the above AA was refened to MSME fo.
NC decided to await their comments and defer the case.

case stands deferred to 30.052017

Casc No.AR‐ 23
～
yS.CARCLO TECNCAL PLASTICS壺

生LTD.
Mceting No.2/81 HQ Flle No.Ю 1/81/162/0043/AM'14DES‐ II

RLA File No.: l/02l2010:EOU:CSEZ
Fixation of scrao/w

P"""n:NC observedぬ江 applに■ionおrぬeabOve AA w郎
“
trred b C&PC brcomments.NC

decided to awaittheir cOmments and deferthe case

The case stands deFerred t。 30.05.2017.

M/S.MC CoM■lDUSTRIES PRIVA‐ LIMI■D
型旦壺昼 11/8160/00447/AM14/DES.II

Dated■ 18.04.2017 聾 A File No.:03/95/040/00616/AM14

Ratiflcation Of noulis in respect of Advance AuthoHzation No.0310756576

dated 01.11.2013.

Decision: NC observed ttrat ap
NC decided to await their comments and defer the case.

The case stands deferred t0 30.05.2017

M/S. NARAYAN POWERttCH PRIVATE LIMITED
File No.:01/81/050/971/AM07/DES.Ⅱ

Dated■ 18.04.2017 RLA FiL No:34/24/040/00179/AM07
MOdincation Of flxed nol11.s in reSpect Of Advance AuthoHzation No.

3410017503 dated 28.1 1.2006
Decision: NC observed ** lrrncase. chairman, Norms committee have agreed and ailowed hearing 6r rc.os.iol1 

"nJ 
Ji,ect"a to

Iv{/s. A SIATIC ELEcTpJcALm
File No.:01/81/50/271/AM10/

Dated:‐ 18.04.2017 RLA File No:05/23/040/00058/AM10

Modification/Am"ndm"nt of-.a]iEEd-Io i-li
Authorization No 0510251101 datcd 16.102009

]ry1i1n: NC obr.r""d th
decided to await their comments and defer the case.

ne case stands deferred to 30.05.2017

〕asc No.AR‐

Subject:

ase No.AR‐  25

subJect:

多
ヽ



File No. :0 l/8 1/0 50/0037 6/ AMt I I
Datcd:‐ 18.042017

―

No:05/24/040/00460/AM10/
Fixation of norms in
dated l?.02.2010.

The case stands deferred to 30.05.2017.

Decision: NC observed tnut rO
decided to await their comments and defer the case.

M/S TRAFOヽEC INDIA NIAGNETICS PRIVATE LIMITED
HQ File No.: 0l181/050/00270t{Nfiy

Datcd:‐ 18.04.2017 RLA ΠにNo:07/24/040ノ 00216/AM13/
Fixation of norms in respe
dated I 1.09.2012.

The case stands deferred to 30.05.2017.

Decision: NC observed
information. NC decided to send a reminder to firm and defer the case.

M/S TRAFONIIEC INDIA MAGNETICS PRIVATE LIMITED
Filq No.: 0l lSl /050/OO32Y AMtz/

Dated:‐ 18.04.2017 RLA Filc NO.:07/24/040/0いヽ IM21
Fixation of norms in re
datcd 08.11.2011.

Decision: NC observed DH
information. NC decided to send a reminder to firm and defer the case.

The case stands deferred to 30.05.2017 .

WS.LM WND POWER BLADEs(NDIA)PRIVATE LIMITED
File No. : 0t lSl tOSOt OO47 y AMt 5 I

Datcd:‐ 18.04.2017 LA Filc No.:07/24/040ノ 00250/AMf5/
Modification/amendment or@
authorization no. 07 I 0 I 06866 dated 20. I 0.20 I 4

Decision: NC observed tnut urptt"i
decided to await their comments and defer the case.

The case stands deferred to 30.05.2017.

Case No.AR‐ 31 M/S.CRONIPTON GREAVES LIMITED
Filc No:01/81/050/00505/AM15ノ

Dated■ 18.04.2017 RLA File No:03/94/040/00268/AM15/

Fixation of norms in respect of aaffi
Authorisation No . 03 107 89692 dated 26.09.20 I 4.

Decision: NC observed reply of
calculations for core and coil dimensions starting from export product rating.

Case o.AR‐ 29
Meetine No. HQ

JuoJect:

Meeting No. 2

Subject:
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Dated■ 18.04.2017

l,l:9'I':Iion or
03 I 07 667 3 I dated l?.Ot.2Ot 4.D∝面Om NC

ck NC decidcd tO discussthe case in next mceting On thc rcquest OfDIII(TA)

The case stands deferred to 30.05.2017.

Case No AR‐ 33
11■5

Dated:- 18.07i0T7
FixatiOn Of l♀ nlns in respect Of advancc auth。●2atiOn n0 1010059079
dated 25.032015

Decision: *a 
"decided to await their comments and defer the case.

The case stands deferred to 30.05.2017.

…

.04 201ラ

::留路.8;,8宵
Sh∝ Sped of advancc amhOHzation no 101oo58810

Decislo● :〕

|:llli軍111!鸞 ll:||%||♀1ヤlTil:。
Ve AA was referred tO DcitY fOr conlments.NCdecided tO await their cOnlments and defcr the case.

The case stands deferred to 30.05.2017 ,

Casc No.AR‐ 35

…

.04201テ

ΠxaJon 311♀
TS h∝

Spect of advance authOHzaJOn n0 1010059108
興 .042015

m¨ .
decided tO await their cOmments and deferthe casc.

The case stands deferred to 30.05.2017.

Case No.AR‐ 36 M/SV¨
MCethg No:2/8i /A IE LIMIIED

l:

l respcct Of advance authOHzatiOn nO.

Dated:- 18.042017
SubieCt:
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Decision: NC observed that application for the above AA was referred to DeitY for comments NC
decided to await their comments and defer the case.

The case stands deferred to 30.05.2017 .

Casc No.AR‐ 37 M/S.TEXNIACO RAIL&ENGNEERING LIMITED
Meeting No 2/81 興 No.:01/81/050/00125/AM15/DES IV
Dated:‐ 1804.2017 RLA Filc No.:02/24/040/00138/AM14/

Subject: Ratiflcation of nolllls in reSpcct advance authorization no 0210196856

datcd 26.112013.

Decision: NC observed DHI deficiency letter sent to firm on ll.O4.2\l7
information. NC decided to send a reminder to firm and defer the case.

The case stands deferred to 30.05.201'7 .

seeking certain

Casc No.AR‐ 38 M/S WILLIAMS CONTROLS INDIA PRIVATE LIMITED
Mccting No 2/81 HQ Fiに No■ 01/81/0,0/00420/AM14/DES I1/
Dated:‐ 18.04.2017 RLA File No.:31/82/040/00186/AM14/

Subject: Modiflcation/amendment  in  ixed  norllrls  in  rcspect  of advance

authorし ,tion no.3110061138 datcd 22.112013.

Decision:NC observed that application for the abovc AA was referred to DeitY for comments NC

decided to awaittheir comments and defer the case

The case stands deferred t0 30.05.2017.

Casc No.AR‐ 41 M/S.ATC PRECIS10N COMPONENTS PRIVATE LIMITED
Meeting No. 2/81 HQ File No:01/81/050/00293/AM16/DES‐ I1/

Case No.AR‐ 39 M/S.ALSTOM PROJECTS INDIA LIMITED
Meeting No. 2/81 HQ Fne No.:01/81/050/00515/AM12/DES.I1/
Dated:‐ 18.04.2017 RLA File No.:03/94/040/01033/AM12/

Subject: Ratiflcation of Noms of Advance Authorization No 0310683926 dated
29.02.2012

Decision: NC observed that application for the above AA was referred to DHI for comments. NC
decided to await their comments and defer the case.

The case stands defened to 30.05.2017.

Case No.AR‐ 40 M/S.VNDHYA TELELNKS LIMITED
Mceting No. 2/81 HQ File No:01/81/050/00166/AM14/DES― H
Dated:‐ 18.04.2017 RLA Filc No.:11/24/040/00021/AM13/

Subject: Ratiflcation  of no.11ls  in  reSpect of Advancc  Authorization No

ll10027518 dated 10 06.2013.

Decision: NC observed that application for the above AA was referred to DeitY for comments. NC
decided to await their comments and defer the case.

The case stands deferred to 30.05.2017.
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pated:- 18.04.2017

Ratification ot -norms 
in respect of Advance Authol."lzati;; No.05 I 0395360 dated 19.08.201 5.

腱 碗 鵬 N

Hl∫
価回̈comlnents vide their Fo No.7/34/2017‐ TSw/55d`

…

ES LIMITED

Dated■ 18.04.2017

Modiflcation lirllf?, 19,TS in rcspect Of Advance AuthoHzatiOn No.
y10o40605 dttcd o8.10.2014.

DeddOm N31器
脆::濯胤出11洲ち鼠1胤β:°

Ve AAぉ p∝ 1DIPP commcnts vidc uoNo.12/30/2017‐ TSw/42‐A/R dated 18.4.2017 as

l詳織懸郡‖驚驚憾
Expo■ I“m Name Quantity 面嚇Ｎａｍｅ

Quantity

棚:辮
S 
ⅧLC°w

cathOde

l MT Copper Scrap 1.04 MT cOpp…
Coppcr  scraP/ MT  of
cxp。■productιttKe Sultable

Dateよ _1頭雨 雨
RaJncatbn:11,コ

〕

"∝

Sped Of Advance Autho」
η

`On No.
0710088940 datcd 15.06.2012

D∝M颯
        

…

NC decided tO await their cOmments and deferth(            ‐t° MSME fOr commcnts.
,case.

The case stands deferred to 30.05.201

Filc:o1/81
卿 17/DES‐I1/

興 赫

,



Subject: lModification of
0310804562 datcd ll.05.2016

Decision: The Committee discussed the subjeci
examination for taking decision in the matter and hence decided to defer the case.

The case stands deferred to 30.05.2017 .

Casc No.AR‐ 45 MィS.VEER‐ O‐NIIETALS pRI▼天TE EiMITED
Meeting No 2/81 HQ File:01/81/050/00447/AM16/DES.I1/
Dated■ 18.04.2017 RLA F‖ e:07/24/040/00343/AM16/
Subject: Modiflcation of flxed norrns in respect of advance authoH2atiOn no

0710109242 dated 08.012016
Decision: NC decided to modify the norms for the abov@
No. I 2/30i20 I 7-TSW45-A,rR dated I 8.4.20 I 7 as under :

l. No change may be made in the list of export items (Sheet metal components) as wastage
shall vary from component to component.

2. Net weight of import item at sl. No. 2 (fuvers & Fasteners) may be omiued and its quantity
may be allowed on net to net basis with accountability clause.

RA may take suitable consequential action accordingly.

Casc No.AR‐ 46 M/S MAN NDUSTRIES(NDIA)LIMITED
Meethg No 2/81

-9101/81/050/00040/AMH/DES―
I1/

Dated:‐ 18.04.2017 RLA Fne No:03/95/040/00103/AMl1/
Subject: Modiflcation of ratifled nol=Hs in respcct of Advance Authorization No.

0310575295 dated 20.052010.

Decision: NC decided to modify the norms for the above AA as per DIFP comments uide uo
No. I 2/30/20 I 7-TSW46-A/R dated I 8.4.20 I 7 as under :

Keeping in view higher thickness of Epoxy layer in 3 Layer polyethylene coating of 3.3 MM
thickness, norms for coating materials namely, Epoxy Powder and polyethylene may be modified
on repeat basis as per their Advance Authorization No. 0310575282 dated 20.05.2010 as under:

1. Quantity of import item at Sl. No. 3 viz. Epoxy Powder may be increased from 21.473 MT to
I10.615 MT.

2. Quantity of import item at Sl. No. 5 viz. Polyethylene may be reduced from 681.232 MT to
592.591 MT.

RA may take suitable conseque4tial action accordingly.

Case No.AR‐ 47 M/S.NIAN DIDUSTRIES(blDIの LIMIπD
Mceting No.2/81 HQ Flle No:01/81/050/00017/AMllノ DES‐ I1/
Dated■ 18.04.2017 RLA Fne No:03/95/040/00019/AMl1/
Subject: Modiflcation of ratincd nonlls in rcspcct of Advancc AuthoHzation No

0310571444 dated 27.04.2010

Decislo■: NC decidcd to modi″ the n。.11ls fOr the abovc AA as per DIPP comments宙 de U0
No.12ノ30/2017‐TSW/47.′υqt datcd 18.4 2017 as undcr:

alTJN9H 47

…

1 三,^望 ,■■.T』

'F諾
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885.101 MT.

ntial action accordi

Keeping in view higher thickness of Epoxy layer in 3 Layer Polyethylene coating of 4'0

MM thickness, norns for coating materials namely, Epoxy Powder and Polyethylene may be

modified on repeat basis as per their Advance Authorization No. 0310s71777 dated 28'04'2010

as under:

1 . Quantrty of import item at Sl. No. 3 viz. Epoxy Powder may be increased ftom 23 '423 MT to

2. il;."ry,t#l import item at sl. No. 5 viz. Polyethylene mav be reduced ftom 917 '265 MT to

pateal ts.04,017 orization No'
Milifrcat' fiFratified norrns in respec

5210041627 dated 07.09.2015.

Declslor ttC demdei古 荒議議澪ぶ落
議鴬商げ蔽蔦I扇ご面巧面高品 hems vde uo

No。 12ノ30/2017‐
′
rSW/48…A/R dated 18.4.2017 as under:

1. Net weight of export item may be-specified as 46816 Kgs'

2. Word ,,Relevant, may be prefixed ;iih th. description of import item at sl' No' I and its

quantity may be utto*.a ui +llSZfSt. * 1,0^Z [.gtfg' contenl in the export products as per

sIoN c-2018.( ih"." is no stoN ?, C-glg alliwing l.l2 Kg.lKg. content in the export

product)
3. 'r*"n it . ut Sl. No. 2may be allowed as per packing policy'

Case No. AR- 49

Dated:‐ 18.04。2017
ffied norms in ,espec? of Advance Authorization No'

5210041864 dated 21.04.2016。
s vide UO

No.l2l30/2017-TSW49-A/RdatedlS'4'20l7asunder:

l.ImportitemsatSl.No.l,3,5&Tshallbeofrelevantgrade&diameteraseontainedinexport
items at Sl. No. I to 4 respectively'

z. Diameters or import it 11, .t Sl, No. l, 3, 5 & 7 may accordingly be modified as 0'66 mm'

0.55 mm,0.55 mm & 0.65 mm respectively'

4. Quantities of import items at Sl. No.-i,1,\ ul may-be allowed as 93636 Kgs'' 76194 Kgs''

45900 Kgs. & 45900 Kgs. respectively .l t gl [g:fi;^tontent in the export products at Sl'

No. I to 4 respectively as per sroNs'c-z olil c:2oltl.1there is no SION at C-838 allowing

1.12 Kg./Kg. Content in the export product)

3. tmport-iteln:s at Sl. No. 2,4,6 & 8 may be allowed as per packing policy'

身



MS,KEI MUSTRIES LIMIttD
File No: 0l/8 l/0 50100372t AMLT I

Dated:‐ 18.04.2017 RLA Fllc No:05/23/040/00253/AM17/
Modiflcation of ratifled norlns in respect of Advance AuthorizatiOn No

0510399591 dated 31.08.2016.

Decision: NC observed that rep.esentati
refened to DIPP for comments. NC decided to await their comments and defer the case.

The case stands deferred to 30.05.2017.

Casc No.AR‐ 51 M/S.KEIINDUS■uES LIMITED
File No:01/81/050/00373/AM17/

Dated:‐ 18.04.2017 RLA File No:05/23/040/00278/AM17/

Modification of ratified norms in..@
0510399923 dated 28.09.2016.

Decision: NC observed that representation
referred to DIPP for comments. NC decided to await their comments and defer the case.

The case stands deferred t0 30.05.2017.

Case No. AR - 52 M/S.KEI nJDUSTRIES LIMITED
Meeting No.02/81 HQ Flle No:01/81/050/00375/AM17/
Dated:‐ 18.04.2017 RLA File No:05/23/040/110348/AM17/
Subject: Modiflcation of ratifled nol:lis in rcspect of Advance Authorization No.

0510400318 dated 28.10.2016.

Decision: NC observed that repr€sentation
referred to DIPP for comments. NC decided to await their comments and defer the case.

The case stands deferred to 30.05.2017.

Casc No.AR‐ 53 M/S.呻 M AERONAШ CS
Mceting No. 2/81 HQ File No:01/81/061/00002/AM18/
Dated:‐ 18.04.2017 CSEZ Fllo No 1/43/2008:EOU:CSEZ/403/
SutteCt: Fixation of scrap/wastage norms on regular basis under lb0%EOtf
Decision:NC observcd that rcprescntation ofthe im for thc for ixation ofscmp nolill for above

EOU has been of the nOrllns was rcferred tO MSNIE for comments.NC decided to await their
con■■ents and deFer the casc.

The case stands deferred to 30.05.2017.

Date:16.05.2017

P18Ce:New Dehi
0%

Dcputy Diroctor Gcncttl Foreign Trade
α inottyap)

Forelgn Trade:D,velopment Omcer

` …'., :l‐ lr I綱F穐 .,
|   11111,11,II111::
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F-N.' l9o ,lU+ .J?

Government of India
Ministry of Communications

Department of Telecommunications
(Investment Promotion Cellf

Sanchar Bhawan,
2O Ashoka Road, New Delhi - 11OOO1

Subject: Ratification of norrns in respect of Advance Authorizatlon No.
1110027893 dated 12.O2.2OL4 in respect of M/s Vtndhya
Telelinks Ltd., Rewa (MP).

Kindly refer to DGFT's email dated 12.04.2017 and UO No.
01/81/50/49/AM15/DES-2/8 dated 06.05。 2014/13.04.20 17 requesting for
the comnlents of this Departrlllent on the application of M/s Vindhya Telelinks

Ltd.,Rewa(MP)fbr ratiflcation of no....S in respect of Advance Authorization
No.1110027893 dated 12.02.2014.

2.  The applicatiOn of the company has been exanlined in this Departinent.
DGFT is requested to allow the O/Oage wastage and quantity of the imported
lterns as under:

Sl.

No.
Itenas "hage wastage and Quantity to

be allowed
ohage

wastage
Quantity

1 Continuous Cast Copper Wire
Rod

10/0 31733.51 Kg

2 Polyethylene 2% 23067.14 Kg

3. This has the approval of JS (T).

lRahul DvJivedi)
Under Secretary to the GoveFnment oflndia

Shri Vinod Kumar Kashya,,FTDO,DG理 .Udy●g BLwan
DoT'sI.Do No.15‐01/2017‐ IP dated f.■・04.2017

ιタ
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rfl +l>d*DepartIIlent of lndustrial Policyと &Promotion

(TSW)

NC IⅥeeting dated 18/04/2017-Case No.28/25/81(M/s Tempel Precision Metal
Products lndia Pvt. Lilnited) (Advance Authorization No. 0410160686 dated
17.06.2015)

Advance Authorisation may be ratified as under:

1. Word "Relevant "may be pref,rxed with the description of import items at Sl. No.
I to 37 and their quantities may be allowed as under:

SI.

No.
Quantity

(Kgs.)

Norms after
lB'd recovery
from Scrap

SI.

No
Quantity
(Kgs.)

Norms after ll3'o
recovery from
Scrao

l 16200 08 Kgs./kg. 20 8568 071 Kgs./kg。
つ
４ 16025 068 Kgs./kg.

つ
４ 8600 075 Kgs./kg.

49950 1l KQs./kg. 22 8496 .062 Kgs./kg.

4 49950 1l Kgs./kg ０
，
う
４ 8528 .066 Kgs./kA.

16650 1l KAs./kg. 24 10620 2 Kgs./kg.

6 1561 04 Kgs./kg つ
４ 18911 121く gs./kg.

７
′ 8546 068 Kgs./kg 26 55750 15 Kgs./kg.
０
０ 8480 06 Kgs./kg 27 33780 26 Kgs./kg.

9 66600 l Kgs./kg 28 5990 066 Kgs./k2.

0 66744 l KAs./kg 29 0580 058 Kgs./kg.

l 66744 l Kgs./kg 30 5855 057 KAs./kg。

2 5650 3 Kgs./kA. 6005 067 Kgs./kg.
●
Ｊ 0800 .08 Kgs./kg. 32 5315 .063 Kgs./kg.

4 Ｏ
Ｊ
０
０
∠
υ
ハ
υ 068 Kgs./kg.

●
Ｊ
●
Ｄ 111391 54 Kgs./kg

6065 071 Kgs./kg 34 26650 .54 Kgs./kg.

6 0700 07 Kgs./kg 37648 .81 Kgs./kg.

7 0640 064 Kgs./kg 36 10140 。91 Kgs./kg

8 5300 06 Kgs./kg 37 9520 2.801くgs./kg.

9 5315 0631く gs./kg

Norms committee may take a view

Norms Committee Ⅱ
DIPP No.12/30/2017‐ TSW/27 dated 18/04/2017

Depu買宅rector●:躙 基哺鐸「 8お lgA Trad・
Mll:苺

"三寝篭憮 薦趣覇‖繋
誂11翻 制 :と

`〔

H{i=γ

(S.K.Jain)
Development Officer
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Departlllent of lndustrial Policy“ &PromOtiOn
(TSW)

NC Rtteeting dated 18/04/2017-Case No。 7/10/81(M/s COrds Cable lndustries Limited)
(Advance AuthorizatiOn No.0510398605 dated 24.05。 2016)

Advance AuthorisatiOn may be ratifled as under:

l. Word "Ijn-armd" .

Sl. No.l to 24.
2. Quantity of export

10.315 Kilometers
3. Quantity of import item at Sl .No.1 i.e. Copper Wire Rod(continuous cast 8 mm)

may be allowed as 1.01 Kgs/Kg. content in the export products from Sl. No. 1 to
24.

4. Quantity of import item at Sl. No.2 i.e. Nickel Alloy Wire may be allowed as
1.01 Kgs./Kg. content in the export products from Sl. No. l9 to24.

5. Quantity of import item at Sl. No. 3 i.e. PVC Resin may be allowed as
1.05 Kgs./Kg. content in the export products from Sl. No. 1 to 24.

6. Quantity of import item at Sl. No. 4 i.e. Plasticiser may be allowed as
1.05 Kgs./Kg. content in the export products from Sl. No. I to 24.

7. Quantity of import item at Sl. No. 5 i.e. Galvanised Steel Wire may be allowed
as 1.02 Kgs.iKg. content in the export products from Sl. No. 1 to 24.

Norms committee may take a view

may be deleted from the description of export items from

item at Sl. No.l may be corrected from 1.32 Kilometers to

ノ4ン 、ふ し./7
(S.Ko Jain)

Development Offlcer

Norms Committec II
DIPP No.12/30/2017-TSW/40 dated 18/04/2017

シ

「
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一

/〃 ガ フ
Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 1810412017- Case No.2ll22l81 (M/s Anvil Cables Pvt. Limited) (Advance
Authorization No. 0210206800 dated 30.06.2016)

Advance authorization may be ratified as under:

l. Net weight of export products may be specified as under:

SI.

No.
Net Export
Weight
(Kes.iKm)

Si.

No.
Net Export

Weight

(Kgs./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kss./Km)

Sl.

No.
Net Export

Weight

(Kgs./Km)
1 48.684 6 410.128 492.165 16 741.476
2 69.003 7 564.216 つ

４ 658.639 17 370.738
り
， 138.006 8 185.369 つ

Ｊ 924.744 ０
０ 423.352

4 276.012 9 741.476 14 741.476
102.532 10 261.23 370.738

2. Words "l.l KV" may be specified with the description of export items at Sl. No. I to 18.
3. Quantity of import item at Sl. No I viz. Aluminium Wire Rod may be allowed as

250.06 MT taking clue from Engineering Table-5.
4. Quantity of import item at Sl. No 2 viz. XLPE Compound may be allowed as

1.04 Kgs.iKg. content in export items at Sl. No. I to 18 as claimed by the firm.

Norms committee may take a view

/議
濡
田ム

Development Offlcer

Norms Committee Ⅱ
E)IPP No.12/30/2017¨ TSW/50 dated 18/04/2017

´53″



Depart】ment of lndustrial Policyど L Promotion

(TSW)

NC Meeting dated 18t04t2016 - Case No. 51/18/81 (M/s Sterlite Technologies Limited )
(Advance Authorizatio n No. 03 1 0806508 dated 22.07 -2016)

Advance Authorisation may be ratified as under:

1. Net weight of export items at Sl. No. I to 4 may be specified as 277.86 }dT,
67.54 MT, 26.81 MT & 234.3 MT respectively.

Z. Word "Greased" may be suffixed with the description of export items at Sl. No.

1,2 & 4.
3. Quantity of import item at Sl. No. I (Aluminium Ingot) may be allowed as applied

for i.e. 541j66 MT as 1.02 Kgs./Kg. content in the export items at Sl. No. I to 3

&.1.04 Kg/Kg content in export item at Sl. No. 4.

4. Quantity of import item ( Magnesium) at Sl. No. 2 may be allowed as

l.282MT as 1.10 Kgs./Kg. content in the export items at Sl' No. I ,2 & 3, taking

clue form SION C-1394.
5. Quantity of import item (Silicon Master Alloy ) at Sl. No. 3 may be allowed as

applied for i.e. 3.172 MT as 1.075 Kgs./Kg. content in the export items at Sl' No.

1,2 & 3, taking clue form SION C-1394.

6. Quantity of import item(Overhead Conductor Grease) at Sl. No. 4 may be

allowed upto 2 % of FOB value of export items at Sl. No. 1,2 & 4'

7. Quantity of i-port item at Sl. No. 5 may be allowed as 1.02 Kgs./Kg. content in

the export item at Sl. No.4 taking clue from SION C-7.

8. Quantity of import item at Sl. No. 6 may be allowed as 4 Yo weight of steel in

export item at Sl. No. 4 , taking clue from SION C-7.

Norms committee may take a view

/´
請 IL可

ニ

(S.Ko Jain)
Development Offlcer

Norms Committee Ⅱ
DIPP No.12/30/2017-TSW/51 dated 18/04/2017

-5今´
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アフ萄アンソフDepartment of Industrial Policy & promotion

(TSW)

NC Meeting dated 18/04/2017-Case No。 20/22/81(Ⅳ Vs Anvil Cables Pvt.Limited)(Advance
AuthorizatiOn No。 0210207024 dated 23.09.2016)

Advance authorizatiOn may be ratifled as under:

1. WOrds``1.l KV''may be specifled with the description Of expOrt iterns at Sl.No.1,2と %
3.

2. Net weight Of export items at Sl. No. 1, 2 & 3  may be specifled as 821.047 
4ヽT,

207.86ヽ4T∂ι734.84ヽ〔T respectively.
3.Quantity of import item at Sl.No l 宙z.Alllminium Wire Rod may be a1lowed as
1230.296 NIT taking clue frOIn Engineering Table-5.

4.Quantity ofimportitem at Sl.No 2 viz.XLPE Compound may be a1lowed as applied for

i.e.572.975 NIIT as l.04 Kgs./Kgo cOntent in exportitems at Sl.No.1,2だ を3 as clairned
by the flrln.

NollllS COmlnittee may take a view

Norms Committee Ⅱ
DIPP No.12/30/2017-TSW/59 dated 18/04/2017

′
ノ竃終下島ユ
(S.K.Jain)

Development Offlcer

榊蕉奮じ嗜・・・・

‐
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/,■資キレ■/Department of Industrial Policy & Promotion

(TSW)

NC Meeting dated 18/04/2017-Case No.15/22/81(Ⅳ 1/S Sterlite Power Transmission

Limited)(Advance Authorization No.0310808386 dated 14.10.2016)

Advance Authorisation lnay be ratifled as under:

1. Quantity of export item may also be specified as 40 Kms in addition to its weight

of 50208 Kgs.
2. Quantity of import item at Sl. No. 1 (Primary Unalloyed Aluminium) may be

allowed as applied for i.e. 50.607 MT as 1.02 Kgs./Kg. content in the export

item, taking clue from SION C-1394'

3. quaniity oi import item ( Magnesium) at Sl. No. 2 may be allowed as

alpfied-for i.e. O.tgq MT as 1.10 Kgs./Kg. content in the export item, taking clue

follll SION C-1394.

4.Quantity of import item(SiliCOn Master

O.43 NIIT as l.075 Kgs./Kg. content in

C-1394.

Noms comrnittee may takc a view

Alloy ) at SI. No. 3 maY be allowed as

the export item, taking clue form SION

′
/
"「

|。11レ )>

(S.Ko Jain)
Development OfflCer

Norms Committee Ⅱ

DIPP No.12/30/2017-TSW/60 dated 18/04/2017
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κ巨多″ノアDepartIIlent of lndustrial Policy“ &Promotion

(TSW)

NC R4eeting dated 18/04/2017‐ Case No。 14/22/81(R4/S Sterlite Power TransmissiOn

Lilllited)(Advance Authorization No。 0310808426 dated 17.10.2016)

Advancc Authorisation rnay be ratiflcd as under:

1. Netweightofexportitem maybespecified as 59'67 MT'

Z. euantiiy of import item at-Sl. N;. I (Aluminium Ingots ) may be. allowed as

applied-for i.e. iq.ZZe MT as 1.04 Kgs./Kg. content in the export item, taking

clue from SION C-7.

3. Quantity of import item at Sl. No. 2 may be allowed as applied for i'e' 7'681 MT

ur t.OZ kgs./fg. content in the export item, taking clue form SION C-7'

Norms committee maY take a view

(S.K.Jain)
Development Officer

Norms Committee Ⅱ

E)IPP No.12/30/2017-TSW/62 dated 18/04/2017

群 “…満 "…De蛛
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孔 ガSubieCt: AA No 0310000027 dtd 00.11,16 of Ws flash forOo

To:Ⅵnod Kashyapく nc2.dgn@nt.h>
Date: 03ノ 15′ 1704:28 PM

From: Kanwalinder singh sodhi <kanwalinder.sodhi@nic.in>

通又 ξ
rSuЦedAAmaybeЮ∞mmended br221193 kg hdudve d23%wasb9oon ЮpedbagsasperMnα o340796354

Regards
K.SoSodhi
AD‐ME

占蛯 4.

|:||    `1.∵ il,cr
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/`″ψL"ジア
Department of Industrial Policy & Promotion

(TSW)

螢ユl::ご:llll鶴:10;:1キI:::I:£::i(lllI′〕艦
5/81(Ⅳ1/S Thermo Cables Linlited)(Advance

16)

Advancc AuthoriSation lnay be ratifled as under:

1. Nct weight of export products rnay bc specifled as under:

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kes./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kss./Km)

Sl.No. Net Export

Wdgllt

(Kgs/Km。 )

1 162 8 275 358

2
く
υ
Ｏ
フ 9 う

乙
り
， 16 990

265 10 398 17 418

4 388
０
０
つ
Ｊ

０
０ 600

5 479 12 138 19 705

6 158
Ｏ
Ｄ 170 20 260

7 169 14 267 21
ハ
υ
′
賛

2 XttI認
鷺 脚 器 :l肥 ∬ :留

t ShC試詭¨ hr面 鴫 鯰 5V'may bc
ucts at Sl.No. l to 12.

・ΠttI鼎11鷺 ::翼‖嵩隠脳躍
&Sheattt Vdtt r“ ng H∞ V'mり

“ucts at Sl.No. 13 to 20.

4.Words``Aluminiuln Conductor,PVC insulated`し Sheathed,voltage rating l100 V"

L QuantitiesOfimpOrtliliSIIII甘
I「lilli‖:i:1:]:書

1::電
11:Lζi VI魚

,No. l to 12 respectiVely.

静驚.liti硝瀞盤朧
Lれ|∫
'1募悛:fふ為役:ま慧籠:職i蠍
・魁l」鳳

1ご種r配なEC Grado may be
3 Table… 5,for exportitcm at Sl.No.21.

Norms committee maY take a view

Norms Committee Ⅱ

DIPP No.12/30/2017-TSW/74 dated 18/04/2017

'l- -'-r I Fl--r, L.r, I
(S.K.Jain)

Development Officer

―ゞ 9-
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,7'LニノァDepartlllent of lndustrial Policy“腱PromOtiOn

(TSW)

NC Meeting dated 18/04/2017‐ Case No.33/22/81(M/s KEI Industries Limited)(Advance
AuthorizatiOn No。 0510400797 dated 14.12.2016)

Advance AuthorisatiOn rnay be ratifled as under:

1. Net weight ofexport products llnay be specifled as under:

Ｓ‐
．
Ｎ。

Net Export

Weight

(Kgs./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kes./Km)

Ｓ‐
．
Ｎ。

Net Export

Weight

(Kgs./Km)

Ｓ‐
．
Ｎ。

Net Export

Weight

(Kgs./Km)
1 23545.5 19 1089.7 37 220.6 ξ

υ 879.5
つ
４ 3464.6 20 1664.4 38 272.9 56 879.5
０
， 257.6 つ

４ 1664.4 39 451.7 57 1437.1
4 257.6 22 386.3 40 778.8 58 1325.1
5 312.3 23 1089.9 41 1204.3 59 1325.1
6 300.1 24 1684.2 う

４
И
■ 200.1 60 2502.2

7 560.l 25 2945.8 43 200.l 61 393.l
０
０ 974.3 26 697.1 44 59.5 62 393.1
9 1523.4 27 697.1 45 170.7 ∠

υ 577.9
0 72 ０

０
つ
４ 1199.1 46 308.6 64 577.9

l 218.2 29 1191.l 47 581.9 ∠
υ 986。 1

つ
４ 396.7 30 1825。9 48 284.7 66 1498.2
3 750.3 ●

′ 1825.9 49 284.7 67 1498.2
4 326.6 32 364.9 50 342 68 366
326.6 33 1099 ξ

υ 415.8 69 3333.4
6 649.2 34 1754.4 52 530.1 70 5487.7
7 649.2 35 3041.1 53 530.l
8 1089.7 36 220.6 54 936.2

Words``and Nylon Sheathed''rnay be sufflxed with the description OfexpOrtitems at Sl.

No。  14 to 35∂ぅ48 to 68.

Quantities ofimport item at Sl.No l vizo COpper Wire Rod/CC Rod(EC Grade)/COpper
Cathodc(99.99%purity)(Electr01ytic grade)may be a1lowed as undcr:

a)For Export product mentioned at Sl.No.l as 7645.3 Kgs./Km, taking clue from

Engineering Table 5.

b) For Export products mentioned at Sl. No. 2 to 68, as
export products.

1.01 Kgs./kg content in the

c) For Export products mentioned at Sl. No. 69 & 70, as per Engineering Table 5.

Quantities of import item at Sl. No 2 viz. XLPE Compound of relevant grade may be
allowed as 1.05 Kgs./kg content in the export products at Sl. No. I to 70.
Quantities of import item at Sl. No 3 viz. PVC Resin may be allowed as 1.05 Kgs./kg
content in the export products at Sl. No. I &,2.

2.

3.

4.

5,

レ
|ヽ

「
  ‐   Ⅲ■■.■

、            || ′
'FI   ■

o, f 6rci(,d Tr.ara
Itt- arl rj.,r!rrn.:.ca
'f'J t.r6+ll,t, Icie* 6clhr
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6. Quantities of import item at Sl. No 4 viz. Antimony Trioxide may be allowed as

1.05 Kgs./kg content in the export products at Sl. No. | &.2.
7. Quantities of import item at Sl. No. 5 i.e. Galvanised Steel Wire/G.I Wire may be allowed

as 1.02 kgs/kg content in the Export products at Sl. No. l, 3 to 9,14 to 43 & 48 to 68.
8. Quantities of import item at Sl. No. 6 viz. Aluminium Wire Rod (Electrolytic grade) may

be allowed as 1.01 Kgs./kg content in the export product at Sl. No. 2.
9. Quantities of import item at Sl. No. 7 viz. Glass Mica Tape may be allowed as

l.0l Kgs./kg content in the export products at Sl. No. 3 to 35.
10. Quantities of import item at Sl. No. 8 viz. HDPE may be allowed as 1.05 Kgs./kg

content in the export products at Sl. No. 3 to 70.
11. Quantities of import item at Sl. No. 9 viz. Nylon Compound of relevant grade may be

allowed as 1.05 Kgs./Kg. content in export products at Sl. No. 14 to 35 & 48 to 68.
12. Quantity of import item at Sl. No. 10 i.e. Semi Conducting Water Blocking Tape/Water

Blocking Tape(Cable grade) may be allowed as 1.02 Sq.Mtrs./Sq.Mtr. content in the
Export product at Sl. No. 2.

Norms committee may take a view

t*", + 

-(S.K.Jain)
Development Officer

Norms Committee II
DIPP No. 12130/2017-TSW/78 dated 18104/2017

,-61 -
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DepartIIlent of lndustrial PoliCy`&PromOtiOn

(TSW)

NC Meeting dated 18/04ノ2117iCiド
:fIIifI(:il:l∫魃

rlll」

lI霧描:)

Advance Authorization may be ratifled as under:

1. Quantities of import items at Sl.No. 1,2 &.3 may be allowed as 1'05 Kgs'/Kg'

cintent in exporf item as a claimed by the firm

Norms committee maY take a view

:寺ギキ十まI;:,デ号:;;ぎギ号iTsw/79 dated 02/05/2017

/年
ン
鞣 ダ,も

(S.K.Jain)
Development Officer
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Departlllent of lndustrial Policyど ■PromOtiOn

(TSW)
月;';ちLノノ

NC Meeting dated 18/04/2017… Case No.34/22/81(M/s KEI Industries Limited)(Advance
Authorization No.0510401144 dated 05。 01.2017)

Advance Authorisation rnay be ratifled as under:

1. Net weight of cxport products lnay be specifled as undcr:

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kes./Km)

Ｓ‐
．
Ｎ。

Net Export

Weight

(Kgs./Km)

Ｓ‐
．
Ｎ。

Net Export

Weight

(Kgs./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kss./Km)

1 4266.6 20 1738.2 39 496.8 58 8.7
2 9451.3 う

４ 1482.5 40 880 59 10.4
り
， 9286.2 22 1231.2 41 157.8 60 12.1
4 2857.8 ●

Ｄ
う
乙 883.7 42 157.8 61 14.1

5 653 24 1505.7 43 199.8 62 16.4
6 886.2 25 1053.2 44 240.6 つ

つ
∠
Ｕ 18.6

7 1119.5 26 736.7 く
υ
И
竹 798.l 64 21

０
０ 12874.8 27 71.7 46 258.3 ξ

υ
‘
υ 23.6

9 22874.7 ０
０
つ
ん 20489 47 334.l 66 26.3

0 5341.3 29 1632.9 48 504.8 67 29.1
1 6553.9 30 1201 49 975.2 68 32.9
2 9999,7 つ

つ 840.2 50 258.3 69 36
●
フ 11514.1 32 221.1 く

υ 504.8 70 39,3
4 9179.8 33 452.3 52 369.4 71 42.7
6143.2 34 779.3 53 2364.3 72 46.8

6 4384.4 35 221.3 54 277.2 73 50.5
7 3426。 7 36 452.3 934.9 74 54.5
8 2884.6 37 779.3 56 1400.8 く

υ
●
′ 518.7

9 2400.7 38 1204.5 57 7.2 76 953.5

Words "and Nylon Sheathed " may be suffixed with the description of export items at Sl.
No. lto4
Quantities of import item at Sl. No I viz. Copper Wire Rod/CC Rod(EC Grade)/ Copper
cathode (99.99% purity) (Electrolytic grade )may be allowed as under:
a) For Export product mentioned at Sl. No. 1, 2, 8 & 9 as 24g0.4 Kgs./Km,

4112.4 Kgs./Km, 3563 Kgs.iKm & 7584.8 Kgs.A(m respectively, taking clue from
Engineering Table 5.

b) For Export products mentioned at Sl. No. 3,4, l0 to 13 , 32to 53 & 57 to74 as
l.0l Kgs./kg content in the export products.

c) For Export products mentioned at Sl. No. 5 to 7,27 to 31, 54 ,75 & 76, as per
Engineering Table 5.

d) For Export product mentioned at Sl. No. 24, 25 & 26 as 887.6 Kgs./Km,
554.7 Kgs./Km & 333.2 Kgs./Km respectively, taking clue from Engineering Table
5.
c)For Export products mcntioncd at Sl.No.55`に 56, as pcr Enginccring Table 4.

つ
４

3.

…くASHYAP
_65-



4. Quantities of import item at S1. No 2 viz. XLPE Compound of relevant grade may be
allowed as 1.05 Kgs.&g content in the export products at Sl. No. I to 4, 8 to 23,32 to 56,
75 &76.

5. Quantities of import item at Sl. No 3 viz. PVC Resin may be allowed as 1.05 Kgs./kg
content in the export products at Sl. No. I to 4,8 to 31, 75 &,76.

6. Quantities of import item at Sl. No 4 viz. Antimony Trioxide may be allowed as

1.05 Kgs./kg content in the export products at Sl. No. I to 4, 8 to 3I, 75 &.76.
7. Quantities of import item at Sl. No. 5 i.e. Galvanised Steel Wire/G.I Wire may be allowed

as 1.02kgs/kgcontentintheExportproductsatSl.No.2,3,S,9,14 to23,28to40,43to
56,75 &76.

8. Quantities of import item at Sl. No. 6 viz. Aluminium Wire Rod (Electrolytic grade) may
be allowed as per Engineering Table 5 for export products at Sl. No. 3,4 & l0 to 23.

9. Quantities of import item at Sl. No. 7 viz. HDPE may be allowed as 1.05 Kgs./kg
content in the export products at Sl. No. I to 4,10 to l3 & 32to 56.

10. Quantities of import item at Sl. No. 8 viz. Nylon Compound of relevant grade may be
allowed as L05 Kgs./Kg. content in export products at Sl. No. I to 4.

11. Quantity of import item at Sl. No. 9 i.e. Semi Conducting Water Blocking Tape/Water
Blocking Tape(Cable grade) may be allowed as 1.02 Sq.Mtrs./Sq.Mtr. content in the
Export products at Sl. No. I to 4 & 8 to 13.

12. Quantities of import item at Sl. No. l0 viz. Glass Mica Tape may be allowed as
1.01 Kgs./kg content in the export products at Sl. No. 46 to 56.

Norms committee may take a view

′蓄
=1コ
ニ

(S.Ko Jain)

Norms Committee II
DIPP No.12/30/2017¨ TSW/90 dated 18/04/2017

Development Officer
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/;,サ):Lノフ

NC Meeting dated 18/04/2017‐ Camljlll:I∫‖INf〕〕:Vlitttil.キ 1全II:,Ce

Advance Authorization inay be ratifled as under:

1.    Import item at Sl.No. l shall be of thickness 22.23 mn1 8ι
 relevant grade as

contained in the exportitem.

: 翌FTl朧篭†『 計ヽま
ef:WT臆暇ちよ

e掲魁Ntt as

生鷲脚零雛鮮黒『舗準備郷il鼎
0,767 MT asper SION C-593.

・    1lantiぎaξLj凛翼呂誌rl謁1:I No 3 viz Relevant Welding Flux may be
a lttllttp熙も継ダ

出∫lplz,累碁
…
1祖 m等
“
州OWd益

7. Quantity Of importitem at Sl.No5宙 z.Relevant C02 Wire may be alloWCd as

applied for i.e.0.149 ⅣlT aSper SION C-593.

:寺fi÷ミI;t,ダ号:;;ぎギ号iTsw/92 dated 18/04/2017

DepartIIlent of lndustrial Policy“ &PromOtiOn

(TSW)

Norms committee maY take a view ´ 驚すモЧIしJト
(S.K.Jain)

Development Officer

-65´



ノラ″LGovernment of lndia
Ministry of Steel

Technical Division

Subject: Ratification of input-output norm in terms of Para 4.7 of HBP (Vol) of
Advance Authorizations No 3410042854 dated '17.01.2017 of M/s Ghina Steel
Corporation lndia Pvt Limited, Vadodra.

DGFT may refer to their UO No 011811501605/AM-171DES-2165 dated 02.03.2017
whereby the applications of AA of M/s China Steel Corporation lndia Pvt Limited,
Vadodra has been fonruarded to Ministry of Steel for comments/views.

ln the above connection, it may be noted that the applicant has applied for
import of for import of 1040.55 MT Silicon Electrical Steel of Cold Rolled Full Hard
Un-Annealed Wide Coils Width of 600 MM or More Grade 35C 360 and 50C 600
Thickness 0.3 MM to 0.75 MM against export of 991 MT Flat Rolled Product of
Silicon Electrical Steel Non Grain Oriented width of 600 MM or more Grade 35C 360
and 50C 600 Thickness 0.3 MM to 0.75 MM

ln view of the above, Ministry of Steel recommends the wastage @ 3o/o on
import of prime quality Non Grain Oriented Silicon Electrical Steel of Cold Rolled Full
Hard Un-Annealed Wide Coils, Width of 600 MM or More, Grade 35C 360 and 50C
600, Thickness 0.3 MM to 0.75 MM against export of Flat Rolled Product of Non
Grain Oriented Silicon Electrical Steel, fully processed width of 600 MM or more
Grade 35C 360 and 50C 600, Thickness 0.3 MM to 0.75 MM.

(S.K.Bhatnagar)
Deputy lndustrial Adviser

Shri Vinod kashayap, FTDO, DGFT, Udyog Bhawan, New Delhi.

Ministry of Steel U.O.No. 2(6)12016-TD dated 08.03.20'17
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Departlllent of lndustrial Policy`&Promotion

(TSW)

NC Meeting dated 18104t2017 - Case No. 33/2/81 (M/s Vishal Steels) (Advance

Authorization No. 03f 0810594 dated 18.01.2017)

Firm may be asked to submit the following details:

1. Information in respect of Sl. No. 3, 4,5 & 11 of Standard Deficiency
Format, export item wise.

2. Detailed calculations/basis for the quantities of import items.

Norms committee may take a view

98
/ワ%るレグノ

(S.K.Jain)
Development Officer

Norms Committee I
DIPP No.12/30/2017-TSW/98 dated 18/04/2017

。
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Sun陶Ct: AA No 0510401350 dtd 19,01.17 of Ws p‖ otindust‖o6Ltd
To: Ⅵnod Kashyapく nc2.dut(onic.in>

Date: 04r18′ 1706:52 PM

From: lGnwalinder singh sodhi <kanwalinder.sodh@nic.in>
品 フ

Sir

The norrns may be recommended on repeatbasis as per AA No 0510351299 dtd ll.04.13

Regards

KoS.Sodhi

AD‐ME

赳 誤
.｀ ,γ l■    `‐ 1■・1■。7
ふ,  .‐  i   l l,11,I,1:=::
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DepartIIlent of lndustrial Policy`&PromotiOn

(TSW)

NC ⅣIeeting dated 18/04/2017-Case No.31/2/81(Ⅳ 1/S Veer… 0-ⅣIetals Pvt.Limited)

(Advance Authorization No.0710111041 dated 31.01.2017)

Advance Authorisation may be ratified as under:

1.

Norms Committee Ⅱ

DIPP No.12/30/2017-TSW/109 dated 18/04/2017

Specific list of export items (Sheet metal Components) may be specified as per

enclosed Annexure.
Words "of relevant grade & thickness" may be suffixed with the description of

import item at st. No. 1 and its quantity may be allowed as 239'37 MT as

1.247 Kg.lKg. content in the export products after iaking l/3'd recovery from scrap'

Quantity of import item at Sl. No. 2 may be allowed on net to net basis with

accountability clause.

Norms committee maY take a view

2.

3.

´/7宿≒12り_
(S.Ko Jain)

Development Officer
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Department of Industrial Policy & Promotion /g/.t/
(rsw)

NC Meeting dated 1810412017 - Case No. 19/25181(M/s KEI Industries Limited) (Advance
Authorization No. 0510401498 dated 03.02.2017)

Advance Authorisation may be ratified as under:

l. Net weight of export products may be specified as under:

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kes./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kes.iKm)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kes./Km)

Ｓ‐
．
Ｎ。

Net Export
Weight
(Kss./Km)

1 564.2 9 7937.2 17 2009.9 25 2740.1

2 277.3 10 7937.2 ０
０ 2818.5 26 846.8

り
， 928.1 7521.3 19 3773.5 27 1134.5
4 977.8 12 2049.7 20 5039.7 28 1941.2
0569.5 ●

Ｊ 519 21 6227.1

6 5587.5 14 731.3 22 1143.8

7 7937.2 く
υ 1037.3 ●

Ｊ
う
乙 1404.6

０
０ 7937.2 16 1527.5 24 2136.3

Quantities of import item at Sl. No I viz. Copper Wire Rod/CC Rod(EC Grade)/ Copper
Cathode (99.99% purity) (Electrolytic grade )may be allowed as under:
For Export products mentioned at Sl. No. 1, 2 4, 13 to 18, 22 to 25 &.27, as per
Engineering Table 5.

For Export products mentioned at Sl. No. 3 & 6 as 739.65 Kgs./Km & 8568.84
Kgs. /km respectively, taking clue from Engineering Table 5.
For Export products mentioned at Sl. No. 7 to 10 as 3576.2 Kgs./Km each taking clue
from Engineering Table 5.

For Export products mentioned at Sl. No. 5, I l, 12 & 26, as
the export products.

1.01 Kgs./kg content in

For Export products mentioned at Sl. No. 19, 20 & 21 as 2588.765 Kgs./Km,
3513.32 Kgs./Km & 4529.4 Kgs. /km respectively, taking clue from Engineering Table
5.

For Export product mentioned at Sl. No. 28 , as per Engineering Table 4.

Quantities of import item at Sl. No 2 viz. XLPE Compound of relevant grade may be
allowed as 1.05 Kgs./kg content in the export products at Sl. No. I to 12 & 26 to 28.
Quantities of import item at Sl. No 3 viz. PVC Resin may be allowed as 1.05 Kgs./kg
content in the export products at Sl. No. 1 to 28.

Quantities of import item at Sl. No 4 viz. Antimony Trioxide may be allowed as

1.05 Kgs./kg content in the export products at Sl. No. I to 28.

Quantities of import item at Sl. No. 5 i.e. Galvanised Steel Wire/G.I Wire may be allowed
as 1.02 kgs/kg content in the Export products at Sl. No. I to 1 I & 26 to 28.
Quantities of import item at Sl. No. 6 viz. Aluminium Wire Rod (Electrolytic grade) may
be allowed as under:

2.

ａ＞

　

り

ｃ＞

　

の

e)

3.

4.

5.

6.

7.
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8.

9.

a) For Export product mentioned at Sl. No. 5 & ll, as per Engineering Table 5.
b) For Export product mentioned at Sl. No. 12, as 927 Kgs./I(m, taking clue from

Engineering Table 5.

Quantities of import item at Sl. No 7 viz. HDPE of relevant grade may be allowed as
1.05 Kgs./Kg. content in export products at Sl. No. 6 to 12 .

Quantity of import item at Sl. No. 8 i.e. Semi Conducting Water Blocking Tape/Water
Blocking Tape(Cable grade) may be allowed as 1.02 Sq.Mtrs./Sq.Mtr. content in the
Export products at Sl. No. 6 to 12.

Norms committee may take a view

4締 …
Development Offlcer

Norms Committee II
DIPP No.12/30/2017-TSW/115 dated 18/04/2017
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il5
-1/qc//Le/7Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 1810412017 - Case No.2l2l8l (M/s Apar Industries Limited) (Advance
Authorization No. 03 I 08 I 1005 dated 07 .02.2017)

Firm may be asked to submit the following information:

l. Detailed calculations for the requirement of each raw material, export product
wise supported by the cross sectional diagram of the cablelBuyers data sheet.

2. Total Net weights of each cable including the net weights of all inputs (imported
as well indigenous, except packing materials)

3. Material balancing viz. net content of each imported and indigenous input, export
product wise.

4. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

,/,---fft'-lLt>-
(S.K.Jain)

Development Officer
Norms Committee II
DIPP No. 1213012017-TSW1l6 dated 1810412017
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Department of Industrial Poticy & Promotion
(rsw)

NC Meeting dated lgt04t20l7- case No. 2512/81 (M/s Shiva Utensils Industries Pvt. Ltd)

(Advance Authorization No. 0510401584 dated 09.02.2017)

Advance Authorisation may be ratified as under:

l. Words..containing 204546Kgs. of Cold Rolled Stainless Steel Circles (410 Grade)" may

be suffixed with the description of export product'

2. Words,, ., of relevant grade & thickness may be suffixed with the description of import

item and its quantiti may be allowed as applied for i.e. 225 MT as 1'10 Kgs'/Kg'

content in the exPort Product

Norms committee maY take a view

′ノ9

―  、lF「耳■‐7ュ_
(S.Ko Jain)

Development Oflicer

Norms Committee II
DIPP No.12/30/2017-TSNV/119 dated 18/04/2017
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″グリア

NC Meeting dated lgt04t20l7- case No. l112/81 (lws. ITP Electronics Private Limited)

(Advance Authorization No. 0510401838 dated 02.03.2017)

Advance Authorization may be ratified as under on repeat basis:

l. Net weight of export product may be specified as 42937 Kgs.

2. Quantiti of imiort ltem at Sl. No. I may be allowed as applied for i'e'

37875 Kgs. inclusive of 1olo wastage'

3. Quantity of import item at S.No.2 may be allowed as applied for i'e'

365400 Meters inclusive of l.5Yo wastage'

4. Quantities of import items at S.No.3 & 4 may be allowed as applied for i'e'

2,250,O}ONos. & 7,50,000 Nos. respectively on net to net basis.

5. euantity of import item at S.No.5 may be allowed as 91350 Meters inclusive of

1.5olo wastage.

6. euantity of"import item at S.No.6 may be allowed as applied for i.e. 159.86 Kgs'

inclusive of 1.5%, wastage.

Norms Committee maY take a view'

Departョnent of lndustrial Policy`&Promotion

(TSW)

´
椰 lし 'ニ

(S.KoJain)
Development Officer

Norms Committee Ⅱ

DIPP No.12/30/2017… TSW/129 dated 18/04/2017

μ
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DepartIIlent of lndustrial Policy“ L PromotiOn

(TSW)

NC Ⅳleeting dated 18/04/2017‐ Case No。 14/2/81(Ⅳ1/S Jindal Quality Tubular Limited)

(Advance Authorization No.0510401893 dated 08。
03.2017)

Firm may be asked to submit the following information:

1. Weight of export & imPort items.

2. OD and WT of import item and export item'

3. Manufacturing process with reduction in diameter and wall thickness at each

stage of pilglring/drawing and wastage claimed at each stage with complete

justification.

Norms committee maY take a view

Norms Committee Ⅱ

E)IPP No.12/30/2017-TSW/132 dated 18/04/2017

/生―確治キ!り,レ
(S.K.Jain)

Development Officer

_ゆ
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1810412017 - Case No. 3/2/81 (M/s Arjan Impex Pvt. Ltd.) (Advance

Authorization No. 0510400916 dated 10.03.20f 7)

Advance Authorisation may be ratified as under:

1. Words "containing 175000 Kgs. of relevant MagneticAlon-Magnetic Stainless Steel

Circles (201 Grade)" may be suffixed with the description of export product.

2. Words "of relevant grade & thickness" may be suffixed with the description of import

item and its quantity may be allowed as applied for i.e. 192500 Kgs. as 1.10 Kgs.iKg.

content in the export products.

Norms committee may take a view

t3+
.#
/8/+/1e7

. +'=::4
Z2 - , ?-* -(t L't )-

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No. 1213012017-TSW/134 dated 1810412017
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ノ35
Departlnent of lndustrial Policyで L Promotion

(TSW)

Firln may bc askcd to submitthe following details:

1. InfollllatiOn in respect of Sl.No. 1,3,4,5& 1l of Standard Deflciency

Fomat,exportitem wise.

NollllS COmlnittee may take a view
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ィ 姦.IIi:,711・じ
Development Offlcer

Norms Committee I
DIPP No.12/30/2017-TSW/135 dated 18/04/2017
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/。37
Departlnent of lndustrial Policy`&Promotion

(TSW)

NC R4eeting dated 18/04/2017‐ Case No.6/2ノ81(ヽ4/S Diamond Engineering(Chennai)

Pvt.Limnited)(Advance Authorization No.0410162901 dated 17.03.2017)

Fillll rnay be asked to subnlit the following dctails:

1. InfollllatiOn in respect of Sl.No. 1,3,4,5& 1l of Standard Deflciency

Fomat,exportitem wisc.

NollllS COmIInittee may take a view

4姦.聴書′Lりた
Development Offlcer

―TSW/137 dated 18/04/2017
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Departlllent of lndustrial Policy“ &PromotiOn

(TSW)

NC Meeting dated 18/04/2017-Case No.17/2/81(M/s KEI Industries Limited)(Advance
Authorization No.0510402000 dated 20.03.2017)

Filn Fnay be asked to subllnit the following information:

1. Net weight of each Cable

2. Material balancing viz. net content of each imported and indigenous input, for

each cable.

3. Tabular statement giving total
wise.

Norms committee maY take a view

Norms Committee Ⅱ

E)IPP No.12/30/2017¨ TSW/138 dated 18/04/2017

υ ■v.     =、 :,_、 114.:In・

品 /

requirement of each raw material, export product

(S.Ko Jain)

Development OfflCer
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#.*,,
FileNo.7/34,r0'rr'r"* f f f

DEPARTMENT OF INDUSTRIAL POLICY,& PROMOTION
(TSW Section)

Subject: Advance Authorization No.0510395360 dated 19-8-20151or the export of Connectors-
M/s ATC Precision Components Pvt. Ltd.

Ref: DGFT UO. No.01/81150t293 /AM-16/ DES-2/363 dated 06-12-2016

The case has been examined and in this case, the firm will produce connector made up

of Nylon 66 (glass filled). lt is manufactured by 3 processes, out of which 2 processes are

inleciion mouiding using runner which is discarded after making connector. The runner is not

recyclable and hJs negligiOte commercial value and the firm has submitted a letter from supplier

thai it cannot be reusid. The 3'd process is heat sealing assembly. The wastage calculation is

as under:-

Vide theirletterdated ll.4.2OlT,thefirmhasinformedthat Exportitemno.3,type i.e.

Connector 1733has been discontinuedand they didnot exportthisconnectorandneither did

they import any material for this connector. They have submitted detailed calculation duly

ceiitieO by Chartered Engineer. The wastage asked for both the connector appears to be

reasonable and accordingly following norms is recommended -

Export ltem No. 1: Connector-1730 (wt. 1 1 .35 gms of each connector.)

Quantity: 1560000 numbers

Export:tenl No.2:Connector‐ 1736(M l1 65 gms ofeach connector)

Quantity 192000 numbers

Item

AND LAL)
Consultant
13‐04‐2017

DES-II ^ A

{t?r(qafril RtszsAlrrr srNGHstf rrerRre fur ?rTrqty
Doputy Dlrector Ganeral ot Forelgn Tred6
_. F--<rT a1;qrg q6TB<an1;rEI
utr@torat€ csnaEl ot Forelgn TEde
- --qTfor\;{I q..i gErrrl Ei-c-rfrq
Mlnlstry of Commerce & lndustru

,,HE nffi "lt$Btll-?? 6b, .

Type Net Weight Runner used Burning allowances Gross weight

Connector 1730 11359m 3.859m 0509m 15,7gm

Connector 1736 11659m 3 72 gm 0 68 gm 16 05 gm

S.No. Description of imPort item Quantity recommended

1 Badamaid A 70 GF 30 H(GRIS 666 LS Nylon 66 GF
Matenal)

24492 kg

S.No. Description of import item Quantity recommended

1 Badamald A 70 GF 30 H(GRIS 666 LS Nylon 66 GF
Mate百 al)

3081 60 kg
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DepartlnentoflndtttialP° liCyど
L PrOmotiOn

〕W)

NC Meeting dated 1810412011- Case No' A/R-42 (M/s Hindalco Industries Limited)

(Advance Authorizatio" No' 3410040605 dated 08'10'2014)

l.Firmhasstatedthattheyaremanufacturingrefinedcoppere.g.coppercathodesand
copperwirerodsinthe.opp.r.rn.lter'Inthesmelter'coppelconcentrateisfirst
treated in Flash Smelting Fr;;; f.odrr.. copf", Matte- which is then treated in

converter Furnace along *iirr copper scarp to produce Blister 
_copper' 

Blister

Copper is ihen treated ir e.,oa. F;;;"" to pioduce Copper Anode which is further

treated in electrolytic refinery ioprod.r". gg.gg %o copper cathode'

2. Keeping above in view and SION C-1503, for the manufacture of ..Continuous cast

copper rod/copper wire rod/caitrode" from copper concentrate, norns in this case

for the manufacture of "Continuous cast copper rod/topptt wire rod/cathode" from

intermediate stage of Copper Scrap may be modified as under:

Import Item Name

1.04  ⅣIT  COppcr

content in CoPPer

Scrap/ MT of exPort

Copper ScraP
Continuous cast copper

rod/coPPer wire

rod/cathode

Norms committee maY take a view

TsW/42-A/R dated 18/04/2017

Z-,-ffi.,7,-)L
(S.K'Jain)

DeveloPment Officer
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Depart口ment of lndustrial Policy`&Promotion

(TSW)

NC Meeting 18ノ04/2017-Case Noo A/R‐ 45(PI1/S Veer‐ 0‐ 江ヽetals Pvt.Limited)(Advance

Authorization No。 0710109242 dated 08.01.2016)

Norms may be modified as under:

1. No change may be made in the list of export items (Sheet metal Components)

Norms committee maY take a view

Norms Colnmittee II

DIPP No.12/30/2017-TSW/45-A/R dated 18/04/2017

居 45

一々 7レ//

wastage shall vary from component to component'

2. Net vieight of import item at Sl. No. 2 (Rivers & Fasteners) may be omitted and its

quantity;ay be allowed on net to net basis with accountability clause'

ノグ
″ノ′ GTLlル "み
(S.K.Jain)

Development Offlcer
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井〔任
Department of Industrial Policy & Promotion

温蠍∬鷺蝋l翻:I長∫徹肌船16餌
たMan hdust」∝σn“→Hmttd)

ated 20。 05。2010)

"譜
諫 撚

g糠
蹴 穏

   喜 i郡 纂
may be modifled on repeat basis as per their 2

20.05.2010 as undcr:

1.Quantity of import item at Sl.No.3 viz.Epoxy PoWder mり
be increased from

21.473 NIIT to l10.615 MT.

2.Quantity Of import item at Sl.No.5 viz.Polyethylcnc may bc rcduced from
681.732 NIIT to 592.591 NIIT.

NollllS COmnlittce Fnay take a view

(S.Ko Jain)
Development Ofrlcer

´ ~ヽ

71‐ ЧIル |ル

Norms Committee Ⅱ
DIPP No.12/30/2017-TSW/46-A/R dated 18/04/2017

V
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/
DepartmOnt of lndustrial Policy&Promotion

(TSW)

NC Meeting 18/04/2017‐ Case Noo A/R¨ 47(M/s Man lndustries(India)Limited)

(Advance Authorization No.0310571444 dated 27.04.2010)

40M話癬鳳」驚緊
g糠
呪:躍穏淋七盤葛y鷺絆T酬首it鮒視棚;俺∬

may be modiflcd on repeat basis as per their Advance Authorization No.0310571777 dated

28.04.2010 as undcr:

1.Quantity of import item at Sl.No.3 viz.Epoxy Powder may be increascd from
23.423 NIIT to 55.666 ⅣIT.

2.Quantity of import item at Sl.No.5 viz.Polyethylcne may be reduced from
917.265 ⅣIT to 885.101ヽ 4T.

NollllS COmmitee may take a宙 ew

Z-rff-t*-,))
(S.K.Jain)

Development Officer

Norms Colllmittee II

DIPP No.12/30/2017-TSW/47-A/R dated 18/04/2017
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Depar●■ent of lndustrial Policy`&Promotion

(TSW)

NC RIceting dated 18/04/2017-Case No. A/R‐ 48(Mノs Peshwa Engineering & Wire

Company)(Advance AuthorLation No.5210041627 dated 07.09.2015)

Advance Authorisation may be modified as under :

1. Net weight of export item may be specified as 46816 Kgs'

Z. Word ..Relevant" may be prefixed with the description of import item at Sl. No. I and its

quantity may be allowed as 47752 Kgs. as 1.02Kgs-/Kg' content in the export products

u, p.. 3fON C-2018.( There is no SION at C-838 allowing l.l2 Kg.lKg. content in the

export product)
3. Import item at Sl. No. 2 may be allowed as per packing policy'

Norms committee may take a view

(S.K.Jain)
Development Officer

Norms Committee Ⅱ
DIPP No.12/30/2017-TSW/48-A/R datcd 18/04/2017

LrdYst, i

-90´



Departlllent of lndustrial Policy“ L Promotion

(TSW)

NC Meeting dated 18t04t2017-Case No. A/R-49 (M/s Peshwa Engineering & Wire

company) (Advance Authorization No. 5210041864 dated 21.04.2016)

Advance Authorisation may be modified as under :

1. Import items at Sl. No. 1,3,5 & 7 shall be of relevant grade & diameter as contained in
export items at Sl. No. 1 to 4 respectively.

2. Diameters of import items at Sl. No. 1, 3, 5 & 7 may accordingly be modified as

0.66 mm, 0.55 mm, 0.55 mm & 0.65 mm respectively.
4. Quantities of import items at Sl. No. 1, 3, 5 & 7 may be allowed as 93636 Kgs.,

76194 Kgs., 45900 Kgs. & 45900 Kgs. respectively as 1.02 Kgs./Kg. content in the
export products at Sl. No. 1 to 4 respectively as per SIONs C-20161 C-2018.( There is no
SION at C-838 allowing 1.l2Kg.lKg. content in the export product)

3. Import items at Sl. No. 2,4,6 & 8 may be allowed as per packing policy.

″移轟′レ′ト
(S.K.Jain)

Development Officer
Norms Committee II
DIPP No.12/30/2017‐ TSW/49-A/R dated 18/04/2017
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Blank Standard Deficiencv Letter Formai

To

Subject: Ratitrcation ol Nornrs ol Adl'ance Authorisation No. ........... dated .......... issued under Para 4.7 ol
HBP. Vol. l.
Nleeting No. .............. Dated: .............

Export ltems:

1 Vlodel nLrmber. techhical spCctifiiation and specitic (uCnritl'-both in terms oi'number (il an-v) and/or

rvei.eht. oleach export product (Appendi.r-33 olcurrent HBP ref'ers).

2. Detail technical note on manuiacturing process inciuding the relevant tlolv sheet.

'i--=
Deta‖ 二cchnical drawings_witt dimcnslon oF each export― pl・ oduct.Caltalg5翌 1「 if anyr]曽 y alS⊆

‐
bC

furnishcd

4 Weight ot'each Export Product.

) Weight oi each of tlie impolted and indigenous input. separately fbr each product. lbr the purpose of
material balancing. Net lvei*eht (Cross rvei,eht minus lVastage) fol each imported and indigenous input
in the export product may be indicated. Net lvei_sht along rvith details of other imporied input to be

used in the resultant product and so_Uglt to be imgol1g{pla_cu1ed_l'lo_tr_so,u1c--es qthellhan *Le.license. ii
anv. may also be indicated.

Import】 tems:

Information about the inputs required per unit of the resultant product as per Sl. No. i of eppenai,v
llA ing in curlent HBP (Vol.i fbr each

Components:

ma\i

1 Technical characteristics /1art numbers, if any.
oo Assemblydrawin-es/diagramsofiheresultantproductshorvingpta.e@

in the export product l,s)
9 Bifurcaiedquantitiesofcomponentstobeaccouniedforinth@E

j components as spares..Rarv lvlaterial / Consumables
I0|Sizeandspecificationincludin-egrade,composition.range.thickn-@

I rmport
il Startin-e fiom the speciiication of th.

proposed for import has been arrived at. including the net weight of components tb be manufactil:ed
out of these inported materials. lvasta-ses claim-eA at each sta-qe of manufacturing rviih cornpiete
justification qnd supported by documentary evidence/dralvinss etc

l-(q) Sheetlayout diaran1 0fthe m威 ,stae'e dr hinnkin

Cross Sectional Diagram ofexport product,
of the Cable in Kg. per l(nr. Copy of reler,ant National/lnternational Standarj/bu-yef's data sheet m-ay
also be furnished.
wei-eht of steel. which requires importia@

(lxxiii) Steel Plates/Sheets upto 30mm thickness
(l.xxiv) steel Plates/sheets more than i0 mm thickness and upto 70 mm thickness(kxv) Steel Plates/Sheers more than 70 mm thickness.

---- 0xxv-i).-Q-lh.e$s=g.,Ejenges,-Pipes,Tr,rb.es,-Bars/Rods.Castings/Eorgings.etc._. -

Particulars of dre licenses obtuined
the same export product covered under this application. in vier.v' of public Notice No. 4g dated
14.11.2002.

Use ofexport p'oduct 

-

5

You are advised to appl1, for SION
| ll:*. rr: 

"*plnd.d/frll nur. of .nd pro
It is not clear from the details ,siven in ap
to ivlrether it is a case of Physical expons or Deemed exports. If the same is Deemed Exports, copy of
lrclect Authodt tailed infbrmation alongri,ith relevant docunrents ma.,, be



;ur.nishedtothisot}lce.Further.ilthesuppIyisagiir''stI,uall..ii@
tbllou.ing details may also be provided:-
EPCC Iicence number and date.

(i) CIF value olthe licence.
(ii) tvvhethe'this licence lvas issued under Zero dutv oi 3 pei-cent scheme.(iii) Cusrom duty saved amount.
(iv) Products to be manui'acrured.
v) Hon EPCC licence holder intends to thc EO againstthc EPCG li

Thc inぬ「matiOn called liDF muSt be submittedぃ lthin three weeks n・ om the date of issuc Orthis letter.
The inliDrmalon nlay be direcJy sent 10i.■ .■ :II.::Dё illy DiFё さtol:℃面さ通1 6F For3:h Trl百 さ,
No「nls COmmittec‐ lI. Roo!■  No 201A、  DGFT, Ud)Og Bha、 van, New Delhi‐ 110oH.E― nlail:
………・・…・…………・…・・ 011lCe Tcl:23061562:Extn.… …..and cOpy Or thc same must be endorsed to the
lcChnical authO百 ty mentioned_belo、 rl.……………・・…・・……… ‐――――‐二

饂

An.v. other intbrmation:


